FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHARNARTHI FINANCE LIMITED
OPERATING IN NON-BANKING FINANCIAL SERVICES AT AMRITSAR, PUNJAB
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN & CIN/LLP No.

M/s Sharnarthi Finance Limited
U65921PB1991PLC010954

Address of the registered office

82, Lawrence Road, Amritsar — 143001, India

URL of website

NA

Details of place where majority of fixed
assets are located

82, Lawrence Road, Amritsar — 143001, India

Installed capacity of main products/ services

NA

Quantity and value of main products/
services sold in last financial year

The Corporate Debtor was engaged in the
non-banking financial services. The financial
statements are available at the RP's office.

Number of employees/ workmen

0

Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

The Corporate Debtor was engaged in the
non-banking financial services. The financial
statements are available at the RP’s office.

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at
URL:

cirp.sfi@gmail.com

.| Last date for receipt of expression of interest

16.04.2026

. | Date of issue of provisional list of prospective resolution applicants

26.04.2026

.| Last date for submission of objections to provisional list

01.05.2026

.| Date of issue of final list of prospective resolution applicants

11.05.2026

.| Date of issue of information memorandum, evaluation matrix and request for
resolution plans to prospective resolution applicants

16.05.2026

.| Last date for submission of resolution plans

15.06.2026

.| Process email id to submit Expression of Interest

[ cirp.sfl@gmail.com

Note: PRA must submit an undertaking with the Expression of Interest confirming they are not
ineligible under Section 29A of the Insolvency and Bankruptcy Code, 2016.

Sd/-
Mrs. Ruchi Gupta
Authorised Signatory

Utkrishtha Insolvency Professionals Private Limited

IPE
Date: 01.04.2026
Place: New Delhi

Resolution Professional
Sharnarthi Finance Limited
Reg. No. IBBI/IPE-0142/IPA-3/2024-25/50085

Address: A1-228, Basement, Safdarjung Enclave, New Delhi — 110029

Email: cirp.sfl@gmail.com
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7.10 The Letter of Offer has been updated to reflect the key financial information of the (3] The DPS was published in all Newspapers on January 15, 2026, Thursday, except

Target Company based on its annual audited financial statements as on and for the ﬁ Pk TRMNS OLAVEIN Iy g ;ﬂ Eg::::' of s ;ﬂﬁ;ﬂ of Ihe Ahmedabad edition of Financial Express. In the Ahmedabad edition of Financial
financial years ended on March 31, 2023, March-31, 2024, March 31, 2025, and ; Activitisg Activities (Day : Ex_pmss. the -DPS was published on January 18, 2026, since the Ahmedabad
unaudited limited reviewed financials for the 9 (nine) months ended on December | - d Date}" d Date)® : edilion was not ssued on January 15, 2026 on account of regional hollday.
31, 2025. Please refer to paragraph 16 of Section VI (Background of the Targel | : (Day an ) oL ) ' {(4) There has been no competing offer
Company) on page 32 of the LDE for further details. Paragraph 10 of Part C (Delails | 3. |Publication of the DPS in January 15, January 15, | (5) Actual dete of receipt of SEBI'S final abservations o the DLOE
of the Target Company) of Secmn | {Aequirer, Seller, Target Company and Open | MNewspapers™ 2026, Thursday | 2026, Thursday | (6) Date falling on the 10th Working Day prior te the commencement of the Tendering
Offer) of the DPS stands accordingly amended. 4. |Last date for filing of the Draft| January 22, January 22, ! Period, The Identified Date is only for the purpose of determining the Public
7.11 The pre and post Offer shareholding pattern of the Target Company has been | Letter of Offer with SEBI 2028, Thursday | 2028, Thursday | | Shareholders as on such date o whom the Letfer of Offer would be sent. Al the
updated as on March 16, 2026 i.e., the Identified Date. Please refer to paragraph | : : Public Shareholders (registered or unregisfered) are eligible lo paricipaie in this
17 of Section V| (Background of the Target Company) on page 34 of the LoF for ? > If,;s;ﬂd;t;emrgp;l;:;;}nnnuncament Fﬂbm::i';g} V20, FEHF;TEE?.”EDEE' ' Opan Offer at any time prior to the closure of tha Tendaring Period.
further details. ! 8 |Castasita = : Feb 13 March 12 2026 | 8. The Acquirer and its directors accept full responsibility for the information contained
7.12 The Letter of Offer has been updated to clarify that: (i) as on the date of LoF, | £ frifn EEEEE, ! ;nriﬁpnfa ﬁﬂtﬂ?nusf Egzéuall-'rﬁday: a1r_h ur:sdra e il KE in this Pre-Offer Advertisement cum Corrigendum (other thanlauch infﬂnﬂalilt_‘rn as
there are no regulatory actions/ administrative warmings/ directions subsisting or | Offer (in the event SEBI has not ; has been obtained from public sources) or provided by or relating to and confirmed
proceedings pending against the Target Company or its promoter/ promoter group/ . sought slarfication of Additional : by the Target Company
siregtor: HMFE_U':'.HEF. e SERFoLaNd 118 reduiabons e UcrGLNdel, OF Ly aijY 3 information from the Manager to | 10. The information pertaining to the Target Company contained in this Pre-Offer
Dﬁtgﬁrr Iﬁﬁ“‘ﬂmri {l“]' since J? [:I-IE?I 01 IIE{?EL na PE"'EG'W nas bf'a;" 19‘-"'Edib’f EEE”i : the Offer) i Advertisement cum Corrigendum has been compiled from information published or
Qiner regulalor agains e lgrgel Lompany of 15 promoler promoler grnoup’ | t i ; : i
director/ KMPsg; and (iii) the Target Company has not been shown as/ is not a part 7. | ldentified Date™ February 17, March 16, 2026, | | Frgvldeddb}f:lha Ta_;_glﬁ EDII:PE;}'. il publlt.;!l‘t}f Emallable F'?Jw.fﬁﬁ v::lc: ha""fE i bejn
of ‘promoter/ promoter group’ in any other listed company in India. Please refer to 2026, Tuesday Monday ﬂ RRency ""'fr' 0Ly B ,b':_::_'u'rerﬂ?r e ET':E‘;E:':I_I F‘ ¢ i t‘_a‘ ch";ff n?r the
paragraph 19— 21, ot Eac.ﬂm vl (Backgneund of ihe: Tanget Gompany] on page:35 ] 8. |Last date for dispatch of the Letter February March 24, 2026, | T;;Z?Eﬁ;;ﬁy g il ima L s asilis ot il b iy
oHiieoF o Mitliercotols, ! of Offer to the Public Shareholders 25, 2026, Tuesday ' . : : : _
7.13 The Letter of Offer has been updated to include instances of delayed compliance/ | whose names appear on the Wednesday | 11. This IF*re-Dﬁ?r Advernaer_nent cum Corrigendum is expected 1o be available on
non-compliances with Chapter V of SEBI (SAST) Regulations by the ‘Promoter/ | register of members on the i SEBI's website (www.sebi.gowvin).

Promoter Group’ of the Target Company in the time period of 8 (eight) financial |
years preceding the financial year in which the PA has been made till the financial |
year in which the PA has been made. Flease refer to paragraph 22 of Section VI | 9. : :
(Background of the Target Company) on page 35 of the LoF for further details. | of independent directors of the Monday Monday |
The Letter of Offer has been updaled to clanfy that none of the Equity Shares of the . T_afget Gompany 'Ed rlequwed hm [ =
Target Company are locked in as on December 31, 2025, Additionally, paragraph 7 | e 3 recommencaion’ id e kotak
of Part A (Operational Terms and Conditions) of Section VIl ( Terms and Conditions | Public Sharehn_!d ers of the Target : Investment Banking
Company for this Open Offer :

Identified Date
Last date by which a committee | March 2, 2026, March 30, 2026,

Kotak Mahindra Capital Company Limited
Address: 27TBKC, 1st Floor, Plot No. C-27, ‘G’ Block,
Bandra Kurla Complex,

Bandra (East), Mumbai 400 051

Contact Person: Mr. Ganesh Rane

Tel. No.: +91 22 4336 0758

Fax No.: +91 22 6713 2447

7.14

of Open Offer) on page 40 of the LoF has been added thal reads as follows: :

Locked-in Equity Shares: Locked-in Equity Shares held by Public Shareholders, if | 10. | Last date for uplward revision of the | March 2, 2026, | March 30, 2026, Email: adcindia.openoffer@kotak.com

any, may be lendered in the Open Offer and transferred to the Acguirer subject to | Offer Price and/or the Offer Size Monday Monday : SEBI Registration Number: INMO0O00O08704
the continuation of the residual lock-in period in the hands of the Acquirer, as may . 11, | Date of publication of the Open Offer | March 4, 2026, April 1, 2028, ! Validity Period: Permanent Registration

be permilted under applicable faw. The Manager shall ensure that there shall be no | opening public announcement, in Wednesday Wednesday ‘ .

the Mewspapers in which the DPS . - 7
has been published i KFin Technologies Limited

Selenium, Tower B, Plot No- 31 and 32,
Date of commencement of the

discrimination in the acceptance of locked-in and non-focked-in Equity Shares.

7.15 The Letter of Offer has been updaled lo include references and compliance !
obligations under the Income Tax Act, 2025. Please refer to Section X (Compliance | 12,

March 5, 2026, April 2, 2026,

with Tax Reguiremenls) on pages 55 - 65 of the LoF for further details. 4 Tendering Period Thursday Thursday Fins_lt_mial District, Nanakramguda,
7.16 The Letter of Offer has been updated to clarify that all the documents for inspection | 13, | Dale of closure of the Tendering | March 18, 2026, | April 17, 2026, P e o .
will also be available for inspection electronically during the Tendering Period. | Pariod Wednesday Friday i Rangareddy 500 032, Telangana, India
Please refer to Section X| (Documents for Inspection) on pages 65-66 of the LoF | m— . { Contact Person: Mr. M. Murali Krizshna
3 the rejectionfacceptance and Tuesday Monday { A e8e Tadearte .
8.  Revised Schedule of activities i completion of payment of Fax No.: + 81 40 6716 1563
The disclosures in the DPS under Section VII (Tentative Schedule of Activity) and | consideration or refund of Equity i Email: 3dﬁindia-ﬂmnnﬁar@kﬂ.n*ech-mm
in the DLoF under Section | (Tentative Schedule of Major Activities Relating to the | Shares to the Public Shareholders : Investor Grievance E-mail: einward ris@kfintech.com
Offer) have been modified in the LoF and appear under Section | {Schedule of ! of the Target Company i SEBI Registration Number: INROOD00DD221
i fiti lali F lows. Section ! ! ca il o
Ml Ao Pl o our O e 2 o Lo wslows Secon | 1Lt o o puncsion f s | Jgni ™5 207 | Wy 1208 | vl pario: Pemanent Rgsston
itz : i L | Open Offer public announcement | Wednesday Monday CIN: L72400MH2017PLC444072
MNo. Name of Activity Original Revised ] in the Mewspapers in which the ;
Schedule of Schedule of DPS has been published . Issued by the Manager to the Open Offer
{ﬂaA:h&:ETMJf‘ﬁ A:::t;ﬁﬂfy ] Notes: . For and on behalf of the Amphenol Corporation (Acquirer)
: y — 3 (1) The oniginal schedule of activities was indicalive [prepared on the basis of timelines |
1. | Issue of the Public Announcement | August 8, 2025, | August 6, 2025, | | provided under the SEBI (SAST) Regulations) and was subject to receipt of relevant | Sdi-
Wednesday Wednesday | statuloryrequlatory approvals for the Open Offer, if any. ( : _ )
2. |Date of completion of the| January$, 2026, | January 9. 2026, | | {2)  Where last dates are mentioned for certain activifies. such activities may take place | Place : Wallingford, Connecicut
Underlying Transaction Friday Friday ! o or before the respective last dates, i Date : March 31, 2026
W HINDUJA HOUSING FINANCE LIMITED “th HINDUJA HOUSING FINANCE LIMITED SITAARA HOUSING FINANCE LTD
FORM G I"\-\.E:I Regislered office al 27-, Developed Industrial Estale, Guindy, "“jﬁj Regizlered office at 27-A, Daveloped Indusirial Estale, Guindy, {(Formerly known as '-‘.p-w.;. Grik Rim Lid)

INVITATION FOR EXPRESSION OF INTEREST FOR
SHARNARTHI FINANCE LIMITED

OPERATING IN NON-BANKING FINANCIAL SERVICES AT AMRITSAR, PUNJAB
(Under sub-regulation (1) of regulation 36A nf the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for | Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Mame of the corporade deblor alang with Mis Shamarthi Finance Limited

__|PAN & CIN/LLF No. UBSS21PE1891PLCO1 0954

2. |Address of e regiferad office B2 Lawrance Road, Amitsar - 143001, India
3. |URL of webzite P

4. |Dwetails of place whare majority of fixed B2, Lawrance Road. Amritsar - 143001, India
2asals are lncaled
5. |Instated capacity of main products! serdoes | NA

E. |Quantity and value of main producis) The Gorporate Deblor was engaged in he
services sokl in last fnancial year non-ngnking fnancial services. The finandal
statements are avatabie althe RP's office,
7. |Mumber of employees! workmean o
E.. |Further deails including lasi available Tha Corporate Deblar was engaged in the
finangal statements (with schedules) of two | non-banking fnancial services, The financial
vears, lists of crédines are available at URL; | statements are avaifabie at fhe RF's office,
B. |Elighiity for resoiubion applicants under cirpsfl@gmail.com

seciion 25021k} of ihe Code is aveilahle a4
LRL:

10, |Last date lor recespl of exprassion af mienast 16.04. 2026

11. | Diabe af izsue of praviskonal list of prospective rasokilion applicants 2004 526

12, |Last date for submissian of objections ta provisienal kst 01:.05.2026

13. | Date of iszue of final list of prospective rezolufion applicants 11.05. 2026

14, | Date of issue-of information memorandum. evalustion mednx and request for  [16,05.2028
resofution pleng o prospective resolution apglicants

13, [Last date for submissson of resolufon plans 15.06.2026 |

1'5. Procsss amal u:l bas Su bl E::preskn:n al In‘.?re-sl l Cirp aﬂggnalln;-m

Nate: PRA must submit an ur-da‘!alunu with the El.'pmalun af knferest WlﬁTmIHE they ara no
inaligible under Section 294 of the Insolvency and Bankrapicy Code, 2016
54/

Mrs. Ruchi Gupta

Authorized Signadory

Utkrishtha Insalvency Professionals Private Limiled

Resofution Professienal

Sharnarihi Finance Limited

IPE Reg, Ho. IBBL/IPE-0142/1PA-3/2024-25/50005

Address: B1-228, Basemenl, Saldarjung Enclave, New Delhi - 110029
Emall: cirp.sthzgmall.com

Date: 01.04.2026
Place; Hew Defi

HIPdLFLL L

HOUSING FINANCE  Cheansd - 580 032, Temil Nadu, E-mail ; auctionbisdsjabemsingfinsnce.com
CONTACT NO: M3, SHIVALI SINGH - 83108 35857
POSSESSION NOTICE {Far immaovable property)

Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING
FINANCE LIMITED under Securifizallon and Reconstruction of Financial Assels and
Enforcement of Becurity Interest Act, 2002 (Mo, 3 of 2002) and in exercise of powers
conferred under saction 13{12) read with Rule 3 of the Security Interest (Enfarcemant)
Rules, 2002 izsued a demand notice was issued on the dates mentioned against each
accoun| and stated harginatter calling upon the borrower (herginafter the borrdwer and
guarantors are collectively referred to as the "the Borrowers") to repay the amount within
6O days frpm the data of receipt ol said nofica. The boreowers having failad o repay the
amount, notice iz hereby given to the borrower and the public in general that the
sndersigned has taken possession of the property descrited hergin below in exarciss of
powers confarreden him under seb-setion 4 of section 13 of Act read with rule 8 of the
gacurity Inferest Enforcemant Rules, 2002 on this the dates mentioned against each
account. The barrower/guarantor in particular and tha public In geneéral is hereby
cavtioned notio deakwith the property andany dealing with the property will be subject fo
[he charge of the HINDUJA HOUSING FINAMCE LIMITED for anmaunt and fulure Interest al
the contraciual rate on the aforesaid amount together with incidental expenses, costs;
charges, ete. thereon. The borrewor's atlontion Iz invited to provigions of sub-section (B)
of section 13 ofthe Act. inrespect of lime available, toredesmihe secured assats,

Accounl Number, Hami the Borrowers & Address £5k
DL/SDR/SDRA/ADDOOO1494, 1. Mr, Ashish Chaurasiya 2. Mrs.
Meena Chaurasiva. Howse No-104/13, Plof Mo-24, Raja Puri
Palam Village, Utiam Magar, Delhi- 110059 | Description 01
Property: Entire First Floor, Without Rool And Terrace Righls, SRy
Portion OF Built Up Properly Bearing Wo. 24, Land Area ke fﬁé.-;"l'::-lzﬁ'"q
Measuring 100 $q Yards, Out 0f Khasra No. 104/13, Situated |n === s
The Area O Village Palam And The Golony Known As Raja Purl, Block B-1, Ultam
Nagar, Dethi- 110059, East: Plot Mo B-1/24a, West: Flot No B-1/24a, North: Gali 5ft
Wide, South: Road 15 Fi Wide

31-03-2028
Demand Dale &
'|ﬂlii|_|J1JI513II{|iI1

11-08-2025 &

Place: Delhi Dabec 01,04/2028

SO0, Aulharised OMficer- HINDUAA HOUSING FINANCE LIMITED

TATA CAPITAL HOUSING FINANCE LIMITED

Regd, Office: 11th Floor, Tower A, Peninsula Business Park, Ganpairag

a»

TATA ¥adam Marg, Lower Parel, Mumbai-400013 CIN No. LESSO0MH1991PLCOS0T0

DEMAND NOTICE

Under Secfion 13 (2} of fhe Securitisation and Recanshruction of Financial Assats and Enforcemend of Sacutit
Ineerest Act, 2002 ("Act"}read with Rule 3 of the Secuity Inferest (Enforcement) Rules, 200 | Rules”)

Whereas the undarsignad being the Authorsed Officer of Tata Capital Housing Finance
Limited [TCHFL) under-the Act and in exercise of powers conferred under Section 13
(12} read with Rule 3 of the Rules already issued detailed Demand Notice dated befow
under Section 13(2) of the Act, calling upon the Borrower(s)/Co-
Bomower(s)/Guarantor(s) (all singularty or fogether referred fo "Obligors™)yLegal
Heirs)/Legal Representativels) listed hereunder, to pay the amount mentioned in the
respective Demand Motice, within &0 days from the date of the respective Notice, as per
details given below. Copées of the said Notices are served by Registered PostA D and
are available with the undersigned, and the said Oblgor(s)iLegal Heirs)Legal
Rapresantativais), may, if they so desim, collect the respecive copy from the
undersigned on any working day during normal office hours.

In connection with the above, Nofice is hereby given, once again, to the said Obligons)
Legal Heirlz)Legal Representativeds| to pay o TCHFL, within 60 days from the date af
the respective Noticess, the amount indicaled herein below aganst their respectve
names, together with further interest as detalled below from the respective dales
rmentionad balow in column {d) Bl the date of payment and / or realisation, read with the
lnan agreement and oiher documentaiwritings, if any, executed by the said Obligor(s).
As secunly for due repayment of the loan, the following Secured Asset(s) have been
mortgaged to TCHFL by the said Obligor(s) respectively.

Lixan Mame of OollgonisiLegsl Total Oulstanding Dus | Date of Demand
Bocound Mo, Heirs|Legal Representativeds) Rx, a% on below Dates | Nabion & MPA Dabe
10087851 | Late Mr. Saurabh Sharma Ason 25M312026, | 25-03-2026

Slo Mr. Ram Prakash Sharma an amount of &
Through his all legal heirs Rs. 47,28 4031 09-0%5-2022
gﬂmﬂmﬂ & Mr. am Frﬂhash {Rupees Forty Seven

harma Sio Mr. Bh Lakh Twenty Eight
Eraszluli_l ﬁﬂn}: {Eg- hrrlawerf Thousand Faur

g r rs Pushplata undrad Thr Iy
Shgama Wio- Ram Pﬂkgsh ER B
Sharma 1Luga| Heir)

Description of the Sar:urad Assets | Immovable Properties I W Mﬂﬂgagnd
Properties:Afl piece & parcels of Residential FlavDwelling Linit bearing No. 1706, 17th
Floor, Admeasuring 5547 Sq, Mirs. ie, 820 Sq, Feel (Super Area), Covered Area
T26.79 5q. Ft. Le. 67.52 5q. Mirs,, Situated at Block/Tower Mo. 13, Exotica Dreamville,
Plol No, GH -01A, Seclor— 16, Greater Noida, Distt. Gautam Budh Nagar - 201301
(Uttar Pradesh), with all common amenities mentioned in Sale Dead.
Boundaries:- East: As per Floor Plan, West: As per Floor Plan, North: As per Floor
Plan, South: As per Floor Plan.

*with furthar interest, additional Interes at the rate as more particulanty sfated in respeciive
Demand Notices dated mantioned above, incidental expensas, costs, charges ate incurmed
bl the date of payment andor reabzation, If the said Obligoris) shall fail to make payment to
TCHFL a5 aforssaid, then TCHFL shall proceed against the above Securad Assetis)
Immaovable Propertylies) under Section 13(4) of the said Act and the applicable Rules
anticaly al the risk of the said ObligorsyLagal Has(s)! Lagal Reprasantative(s) as 1o the
cosls and consequences

The said Obligor(s)iLegal HeinsVLegal Representaiiveds) are prohibited under the said
Act o transfer the aforesaid Securad Assal(simmovabla Propery{ies). whethar by way
of sale, lease or otherwise withoul the prior written consent of TCHFL, Any person who
comtravenes of abets confravention of the provisions of the Act or Rules made thereunder

gha ba liable ‘ﬂnmprlsmmﬂnt andior panalty as provided under fhefct

DATE - 01-04-2026, Sd/- Authorised Officer |
DELH

PLACE :- For TATA CAPITAL HOUSING FINANCE LIMITED

SALE NOTICE
MA. MANISH GOEL, PERSOMAL GLARANTOR TO SHILPI CABLE TECHNOLOGIES LIMITED
R 0=1112, MNew Friends Codarry . Delhi=110052
SALE OF ASSETS UNDER THE UNMDER INSDLVENCY AMD BANKRUPTCY CODE, 2016
By Rand Jindal, Bankruptey Trustes
Rig. Address of Bankrupley Trusiea: 52524, Rarmijas Road, Kanal Bagh, New Delhi-110005
Communication Address: 677272, &th Fonn, Dey Nagar, Karol Bagh-1 10005
Date and Time of E-auction 25th April, 2026 from 11 am till 5pm
{with unlimited axtension of & minules azach)
Gale of Assets ol MR, MANISH GOEL, PERSOMAL GUARANTOR TO SHILPI CABLE
TECHHMOLDGIES LIMITED farming part of Bankruplcy estale ks being conductid by Bankrupbcy
Trustee appointed by Hon'ble MCLT. New [efi Bench, Speciad Banch in (IB)-610(FEA021 wide
order 07052025 i 1810548/2025 In (B)-510iPB)2621 dated 07 05,2025 under the provisions
under Saction 126 ol Wsahangy dnd Bankrigley Cade, 2016 an "5 [5 WHERE 15 BASIE™ "AL 15
WHAT 15 BASIS", “WHATEVER THERE IS5 BASIE" ° NOYRESOURCES BASIS” and "“WITHOUT ANY
CLAIMS COMPERSATION 1N FUTURE". The saln will ba done By the Batkrupiey Trustes Drough the
B-auction platioem Mip:Baanknet.com/
Thi Auctan pectains solely 1o the 50% of Land and Bunding situated a1 Old House Na, 27, New
Hause Mo 134, Khasra Moo 358, Villags Aali, New Dafhi— 110044, forrming past of tha Bankruptey
gstate of MB. MANISH GOEL, PERSONAL GUARANTOR TO SHILFI CABLE TECHNOLOGIES
LIMITED, and is being conducted during the course of the 1881 {Bankrugtcy Pracess far Personal
Guaraniors Io Corporate Deblors) Regulations, 2019 of MR, MANISH GOEL, PERSONAL
GUARANTOR TO SHILPI CABLE TECHNOLOGIES LIMITED, The balamce 50% of the praperly
balongs to Mr Vishal Goal, brother of Mr. Manizh Goel,
It I3 herety mentioned that any Plant and Machingry, movable agsets, or any other assets of the
Corporale Debioe DO NOT FORM PART of tha prasent a-Auction. The Pant and Machinary, # any,
shall be-sold separately [31er in accordance with the applicable provisions-of e Insohencyand
Bankrugicy Gode, 2018 arsd the Lsjuedation Process Bagulalions.
Haote: The praperty, 50% share, sifuaied at 0ld Howse Moo 21, New House Mo, 134, Khasra Ha,
338, Village Aall, New Delhi - 110044, lorming part of the Bankrupicy estale of MR, MANISH
GOEL, PERSONAL GUARANTOR TO SHILP1 CABLE TECHHOLOGIES LIMITED.

ASSETS RESERVE PRICE | Earnest Money Deposit
{Amouni in Rs.) {Amaunt in Rs.)
Balch 1:
Sale of assefs of Mr MANISH Gogl Rs. 27,893,405 Rs. 2,759,340

undar Reguiation of IB8) {(Bankruptcy
Process for Personal Guarantors 1o
Corporate Deblors) Regulations, 2079
Last date for submission of eligibility
daocumants as mentionad in E- Auctian
Process Information Dacumant,

15% Aprill, 2026

HOURSIPG FiaanceE  Chensai - 800 032, Tamil Nadu, E-mail : auclion@hindujahousinghsance.com
CONTACT NOS.: ARUN MOHAN SHARNG - 85008 08999; KASHISH - 30993 T1936;
ANUL DIXIT - B44T3 TE183; AMIT - KAUSHIK 35870 BEH-E— SHIVAM - 82851 T79259;

HIMANSHU SURI - 83758 32153; PAWAN PAMDEY - BOT0S 62716
POSSESSION NOTICE (For immovable prnparry:l

Whareas the undarsigned being the Auihorized Officar of the HINDUJA HOUSING FINANCE
LIMITED under Securitizaslon and Feconstrection of Financlal Assets and Enforcement of
aecurity Inlergst Act, 2002 (No. 3 ot 2002 and in exercise o powars canfarred dnder seclicn
13(12) read with Rule 3 of the: Security Interast (Enforcement) Rules, 2002 Esued a demand
nodlce was Issued on the dates mentioned agains! each accountand stated hersinafter Calling
tpan the bormdwar (hargmallar tha borrawer and guasantars ang collectively relerred 1o as the
*the Borrowers”) o repay the amount within &4 days from the date of receipt of said notice. The
borrowers having falkad 1o repay the amownt, notice is heredy given 10 he borrower and The
public in gerneal that tha undersignad haz takan possessian of the praperty desoribied harein
below inexercise of powers conferredon him under sub-sefion 4 of section 13 of Act read with
rule @ of the Security Interest Enforcerment Rulas, 2002 on this the dates mentloned against
gach accounl. The borrowar'guarantor in parficulas and fhe public in ganeral 5 heraby
cautioned not to deal with ihe property and any dealing with the property will B2 subject tothe
charge of the HINDUJA HOUSIRG FINANCE LIMITED for an mount and tulere interest at the
contractual rate on he aforesaid amaunt tegather with mgidental expanses, cosis, charges,
Bic, thereon, The borrower's atiention iz invited to provisions of sub-saction (8) of section 13 of
thix ACE, Inrespéct of tirme availatile, Lo redesm e secuned 355018,

Account Hamber, Hami the Borrowers & Address |

GL/ENA/GHAM ADDODOGEDS. 1. Mr, Irfan 5o Ralik Ahmad 2. Mrs.

Reshma Wo Irfan. H No 278, Daulat Nagaragraula Loni, Ghaziabad, otiar

Pradesh- 201102 | Description OF Property: Residential House area

mesuring 52 sq yards, pasl of Plol No.7, siuated In Ehasra Ne.278,

located in Colony Tarmiya Enclave, village Agraula, pargana and Tehsd

Loni, Digtricl Ghaziabad Lifar Pradesh- 2001902 Boondarias- Easl

Qther's Plof, Wast; Diher's Plat, Morth: Rasta 1548 Wide, South: Rasla 150 Wida

Place: Ghaziabad Dale: 0,04 2026 SD/-, Rethorized (fficar- HIKDUUA HOUSIRG FINARCE LIMITED

Possession Date:
28-03-2026
Demand Date &
Tolal O u15'|.'-.'lr'-din

% :1n 1 1 |:|l"l F'l-

Carprorate office Address: 131 Floo iG-12 0ld Mo. C-12. Plol Ne.

13-8, Guru Manak Pura, Lawmi Huuar Dedhi - 1100%2- Dellf - India
Under Section 13[!}111151! Securitization And Reconstruction of Financial Assets And
Enforcement OF Security Interest Act, 2002 read with Rule 3 (1) of the Security Interest
(Enforcement) Rules, 2002,

The undersigned is 1he Authorized Officer of Sitaara Housing Finance Lid wnder
Securitization And Reconstrection Of Financial Assets And Enforcement of Security Interes!
fict, 202 (the said Act), In exercise of powers confermed under Section 13(12} of the said
Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized
Dfficer has issued Demand Motices under section 13(2) of the said Aci, calling upan the
following Elc!rmweqh] {the “sakd Borrower(s)"), to repay the amounts menticned in the
respective Demand Notice(s) iEsued to them that are also given below. in connection with
ghaowe, Matice iz hesshy given, once again, to the said Borrower(s)] to pey to Siteara Housing
Finance Ltd, within 60 days from the publication of this Notice, The amounis indicated herein
below, topether with further imeres! as detailed in the szid Demand Motice(s), from the
date(s) mentioned below till the date of payment andfor realization, payabie under the loan
sgreement read with other documents/writings, if any, execuled by the said Borrower ).
Az security for dus repayment of the loan, the fellowing ess8is have b2en martgaged to
SEWAGRIH RIN LIMITED by the said Borrower{s) respactively,

Sr. | Loan Account Mo, & Borrowir | Co-Barrower |
No. eachuhir Hakss Demand Motice Date & Amount
1 |Loan Account No. HICPOD0005014157 20-03-2026
{Borrower], bk Toaant
.:26 St Jagdb:jh Singh S/o Shri Sohan ﬁ;?umm'%';ﬂwﬂﬁﬁ“:m
o-Bormower), : :
3. Shri Rajveer Singh 5/o Shri Jagdish Singh e 2 e b
(Co-Bormawer),
d_ 5mt. Rajni Wio Shri Rajveer Singh
(Co-Borrower),
5. Shei Umesh Kumar 5/o Shri Gopal Singh
i Guarantar)

I:In-strlﬂinn of Immovable Property - Khasra Mo, 10B Mauja Jaspur Pattl Tirmal District
Udham Singh Nagar Uttarakhand 244712, Area B10 5q. Ft., Boundaries:- East Raji Wikreta,
West 20 Feet Wide Road, North Araji Suresh Kurar, South HI||| Vikreti

SALE NOTICE
MRA. VISHAL GOEL, PERSOMAL BUARANTOR TO SHILP CABLE TECHNOLOGIES LIMITED
AD: O-1112, Mew Hiends Colony |, Delhi-110052
SALE OF ASSETS UNDER THE UNDER INSOLVENCY AND BANKRUFTCY CODE, 2016
By Rahul Jindal, Bankrupley Trusies
Req. Address of Bankruptey Trustee: 52724, Ramjas Road, Karol Bagh, Mew Oedhl- 110005
Cemmunication Address: 677272, 4th Foor, Dev Nagar, Kanal Bagh-11000%

Date and Time of E-auction :- 25th April, 2026 from 11 am till Spm
Sale of Assets of MR, VISHAL GOEL, PERSONAL GUARANTOR TO SHILPI CABLE TECHNOLDGIES
LIMITED fofming part of Bankrupicy esiate 15 Seing contucted by Bankruptey Trustes appointed by
Hon'ble NCLT, New Dethi Bench, Special Bench in (IB)-G03(PEY2021 vide order O7.05.2025 In
1411 28/2025 [n (IE}-603{PE)F 2021 datod D705 2025 widar the provisions under Satton 126 af
Insoiwency and Barsruptcy Code, 2006 an "A5 |15 WHERE 15 BASIE", "AS 1S WHAT IS BASIS®,
“WHATEVER THERE IS BAGSIS", © MO RESQURCES BASIS™ and “WITHOUT AMY CLAIMS
COMPENESATION IN FUTURE", The sale will be done by the Bardruptey Trusise theoughthe 2-auctian
platfarmn hitp:/Baanknel.comy
The Auction pestaing solely bo te 50% of Land and Bullding sifualed a1 Ok House Na. 21; New
House Mo, 134, Khasra Mo, 358, Villags Azl New Delhi— 110044, forming part of the Bankrupicy
estate ol MA. ViSHAL GOEL. PERSONAL GUARANTOR T0 SHILFICABLE TECHMOLOGIES LIMITED,
ant 5 being conducted diing the course of the IBBI {Bankruptcy Procass for Personat Guarantars in
Carparaba Debibars) Ragulations, 2019 of MR VISHAL GOEL PERSONAL GLARANTOR T SHILFT
CABLE TECHNOLMNGIES LIMITED. The balance 50% of the property belongs to Mr Manish Goel
brather af M Vishal Goal,

It iz héreby mentioned That ary Plank and Machinery, movable assets, or any ofher-assets of the
Corparata Debior [0 NOT FORM PART of tha prasent e-fuction, The Plant and Macksery, it any,
shall be sold separalesy Bler in accordancs with the applicanle pravigions af the salvensy and
Bankrisptcy Cods, 2076 and the Liguidstion Process Regulations

Mole: The properly, 50% share, siluaied al Dld Housa Mo. 27, New Howse No. 134, Kkasra Na.
358, ViNage Aall, Mew Delhi - 110044, forming part of the Bankruptey estate of MR, VISHAL
GOEL, PERSOMAL GUARANTOR TD SHILPI CABLE TECHNOLDGIES LIMITED,

Last Date for submission of EMD
Dafe of Inspection

22 Aprit, 2026
With pror infimation fo the Bankruptcy Trusieg
fram 2™ Apeil, 2026 1o 08" April, 2026

Tarms & Condilians of the E-auclion ara as undar:

I, Prospective Budders shall submit the reguisite document, inciudng Declaration of Elgibiy under
Sactian 2BAal 1BC, 2076 heaugh Eleciranic Auclion Pl

2. In the avend where there ars no-successid bidders, the Bankrupicy Trusiee reserves the right to
shEpnrid tha -atclion duragg any slage.

3, Incase, a bid (s placed Infhe kst 5 minutes of the closing time of the e-auction, the closing fime
will b subamatically pal extended 1or & rinutas with unfimibed edension. T bidder who subemits
the highast bd amourd (not below the reserve price] on closure of E-Auckion process shall be
dectared as the successiul bidder nd a communscation 1o that effect will be Eseed Hirough
alactranss miada which shall be subject to appraval by the Barkrupicy Trustes,

4. The successhul bidder shall beas the-applicable stamp duties, transter charge, fees efc. and al e
focaltaxas, dutis, ralas, assassmant charges, fees efe. in respect of the Carporata Debtar put on
alction

5, Tha Bankrupicy Trustee has the absolute rght o sccepl or regect amy or all after {s) o=
adioum/postpone’cancel the E-Auction proceeding at any stage without assigning any reason
flerisnd

B, After payment of the enire sale consideration, the sale certificate will ba issued inthe name of the
Successiulbidder anliyard will ot be sl @ any ol rme.

T, Tha prospective bidders will be permitied to inspect and condwct due déigence of assels with
grior intiealion to Bankruptcy  Trustes. T8 schedube [nspection, Kindly wribe o
manishooel bankrupicyinestes@omail com

B. The prozpeciive bidders shall deposit EMD Theough BABNKNET AUCTION PLATFORBA. If the

hidder s tound inaligibla for ary reasen, EME) shal he FORRETED

. Sale will be cancelied if the balance sale consideration i not paid within Stpufated e mentoned

in E-Auction Process Infarmation Document

=)

£

Rahul Jindal

MA. MANISH GOEL, PERSONAL GUARANTOR TO SHILM CABLE TECHNOLDGIES LIMITED
Place: Dalfi AFA Vaiid Uplo 30.06.2026

E- mail- manizhgoel bankmupteytrustesdgmaidl.com, Contact No, — 9811305334

ASSETS RESERVE PRICE | Earnest Money Deposit
{Amount in Rs.) {Amount in Rs.)
Baich 1:

Lale of assats of Mr. Vishal Goel under |  Hs. 27,593,409 Rs. 2,749,340

Ragulaton of BB (Bankruploy Process

for Personal Guaranlors W0 Gorporate

Deblors) Reguiations, 2019

Last daie for submission of eligibility 15" Aprll, 2026

documents asmantioned in E- Auction

Process Information Dacumeant.

Last Date for submissionof EMD 2 Anell 2026

Drate of Inspection. With prior intemation to the Bankmupicy Trustae

from 2™ Aprll, 2026 to 0™ April, 2026

Terms & Condilions of tha E-awcficn ara as under;

1. Praspeciive Bidders shall suberl the requisite document, including Dectaration of Elighilty wder
Seciion 204 of IBC, 2016 through Electronic Auction Platioom,

2. Infhe averd where there are no successiul bidders, the Bankrupicy Trustes ragenvas the right o
SUspend the 2-auctan during any stage

3. Incase, a bid is placed inihs last 3 minutes of the closing time of the e-auction, the closing fime
will b autormalicaly gal extendad lor S minwes with urrmsed edanzsan. Tha bidder who subimils
the highest bid amount inot below the reserve price) on closure of E-Buction process shall be
deslared as the successhul biddar and a communication o that afact will b issued b
glacinonic mode which shall be subgect to approval by the Bankruptcy Trustee.

4, The successful bidder shall bear the appicabés stamg dutiestransfer charge, fees elc. and allthe
kical faxes, duting, rakes, assessmunlohanges, fees ¢lc. in respect of (he Corporato Debilar pet an
awction

, The Bankrupicy Trustes has the ahsoiute nght to accapt or reject any or all affer {s} or
acjourn/postponecancel e E-Buction procesding at any stage wilhout assigning any reason
tharapd

G, Alter payment of (ha enlire 53l cansideration, the sale certlicats will be issoed in the rama o the

successhil bidder ondy and will notbe issued inany other name

7. The prospective bicders will be permitied i inspect-and conduct due dilgence of assets with

pee inlineaticn 1o Bankrupbey Trusies, To schedule mspaction, Kindhy write (o
vishalgoelbankruptcyirugtesgmai,com

8. The prospective biddars shall dapas® EMD through BAARKKNET ALCTION PLATHIRM, H the

el is 1o mneligle for any reason, EMD shall be FORFIETED.

9. Salewill be cancelled if the bakanca 23k conslderation is not pald within stpuiated tme mentioned

i E-Aucticn Process Bfarmation Docmnen,

on

A
Rahul Jindal

MR. VISHAL GOEL, PERSOMAL GUARANTOR TO SHILP CABLE TECHNOLOGIES LIMITED
Date: 01,04 2026 |88l Reg Mo. IBBLIFA-D01,/1P-P-02649,2021- 202214048

Flace: Delhi AFA Valid Upto 30.06.2026
E- mail- vishalgoel.banknupicytrusteec@gmail, com Conlact No. — 9811305334

2 |Loan Account No. LAP100004883 18-03-2026
1. Smi. Kusum Tﬂ-pﬂﬂ\i H.IIIJ Shri H-HgEH‘Iirﬂ Prasad B=s 26180121/ H'I.I'I]’EEB Two
i|Bormawer), W R
2_ Shri Nagendra Prasad Tripathi §/o Shri i i i
Ramchandra Prasad Tripathi (Co-Bommower), Paise Only as on date
3. Shei Rajat Tripathi 5/o0 Shri Nagendra Prasad 12-03-2026
Tripathi (Co-Borrower),
4, Shei Saleem Qureshi 5/o0 Shri Akbar Qureshi
NGvaranto

nun'lpuun of Immovable Property ;- Plot Mo 32, Khasra Mo, 578 Bhagwati Vikar Mu:ua
Bodla Lohamandi Ward Agra Wtar Pradesh 282007, Area 100 5q. Yards, Boundaries:- East
20 Feet Rasta, Wast Pial No. 19 Norih Plat Me. 33, South Plet Mo, 31

3 [Loan Account No. H4CPOOD00S002948 13-03-2026
1. Smt. Muwnni Devi W/a Shri Shivdayal (Bormower), B
f& Shi Harsh 1I{mmr 5/0 Shri Shiv Pal Singh "hﬁhg:eg"é:m"{f:::;:d“
o-Bormower], :
3. Shri Vishal Kumar S/o Shei Shiv Pal e T e
iCo-Borrower),

4. Shrl Munesh Pal Singh Natthi (Guarantor)

Descripion of Immovable Property - Khel Khagra No. 157 Pehalwan Colony Mouja
Kishanpur Pargana Tehsil Koil Aligarh Uttar Pradesh 202001, Area 585.56 5g. Fi.,
Boundaries:- East Naap 3% Feel Baad Sohan Lal Ka Plot, West Naap 39 Feel Baad Lakshman
Singh Ka Ploi, North Maap 15 Feel Ram Rakshpal Shanmma Ka Makaan, South Naap 15 Feal
Baad 12 Feel Rasla

4 |Loan Account Mo, HSCPOOD005007593 18=03-2026

1. Smt. Mazia W/o Shri Wasim Miyan (Borrower],
2. Shei Wasim Miyan 5/o Shrl Naushad Miyan
(Co-Borrower)

Rs. 23,24,295.61/- Rupees
Twenty Three Lakh Twenty Four

i Thousand Two Hundred Ninety
3. Shei Sonik Kumar S/o Shri Tejpal Singh Five and Sixty One Palse Only as
{Guarantar) on date 12-03-2026

Description of Immovable Property .- Lajpal Nagar Police Chowk| Moradabad Uttar Pradesh
244001, Area 68.50 5q. Meter, Boundaries:- East Makaan Ladhetiya Devi, West Makaan
Tirmal Elngh North Makaan Anf, South Rasta 10 Fael Chauda

5 |Loan Account No. HICPOOOQO50047484 13-03-2026
1. Smt. Maseem Bano W/o Shri intiyaz Ali Rs. 5 02,889.45/- Rupees
{Borrawer), Caleh Twe T i
2. Shri Ma Firoz S/ Shri Intiyaz Al ﬂ;‘“;’,:ﬂ%'ﬂf::“ﬁ:: E?F:
(Co-Borrawer), Five Paise Gnly as on date
4. Shai Alisher 5/0 Shei Kallu Khan (Guarantor) 12-03-2026

Description of Immovable rty i Khet Bhasra Ho: 104 Mouja Mullapada Bhijpura
Fargana Tehsil Koil Aligarh Uttar Pradesh 202001, Area 47 5q. Yards, Boundaries:- East
Maap 11.28 Feet Baad Rasta 15 Feet Chawda, West Naagp - 17.28 Feal Baad Plot Digar Vyakti,
Morth Naap 37.5 Feel Baad Plot Marjeena, South Maap 37.5 Feet Baad Plot Salma

6 |Loan Account Mo HEE."-‘F!]I]I]I]I]EI]-H]-F'I 20=03-2026
1. Smt. Santo W'o Shri Maval Singh (Borrower), ¥
et S e e o sonor, | Ep e, B e
3. Stwi Rwvi Kumar Z/o Shri Naval Singh Hundred Thirty Three and
o Shel Afey Klamsr 870 Shrl Makiendra Singh Savewty Fhos Palas Oniy o5 o
6 "Hm"{ ate 12-03-2026

Description of Immovable Property .- Nal Abadl, Mouja Abhaypura, Nalrpura District Agra,
Uttar Pradesh - 283102, Area 450 5q. Fi., Boundaries:- East Plol Digar, West 13 Feel
Chauda Rasta, North Virendra Ka Plod, South Abdul Ka Plot

7 |Loan Account Mo. LICPRODODS009636 20-03-2026

1. Smt. Preeti W'o Shri Ajayveer Singh (Borrower),

2_ Shei Ajayveer Singh S/ Shri Jaipal Singh Rs. 9.51,156.02/- Rupess Nine

Lakh Fifty One Thousand One

(Co-Barmomer), Hundred Sixty Six and Sixty

3. Shei Setti Chaudhary 5/o Shri Sujan Singh ¥ Ol

(Guarantar) BT
Description of immovable Property ;- Khasra Mumber 82 Banke Gram Mugra Pargana, Sercli

Hero Bike Agency Ke Paas, Tehsil Meérgan] Bareilly, Uttar Pradesh - 243504, Area 567
5q. Ft., Boundaries:- East Plof Khan Alsan, West Plot Khan Afzan, North Araji Gram Samaj,
South Rasta 20 Feat Chauda

If the said Borrowers shall fail to rake payment (o Sitaara Houging Finance Lid as aloresaid,
Sitaara Housing Finance Lid shafl proceed against the abowe secured assets under Section
134} of the Act and the applicekle Rules, entirely at the risks of the said Bomowers as
te the costs and consequences. The said Bomowers are prohibited under the Act from
transferring the aforesald assets, whether by way of sale, lease or atherwise without the
prior writlen consent of Sitaara Housing Finance Lid, Any person who confravenes o abels
cantravention of the provisions of the said Act o Rules made there ander, shall be lable for
imprisanmant andor penalty as provided under fhe Act,
Place: Delhi, Uttar Pradesh & Uttarakhand

Date: 31.03.2026

Authorized Officer,
Sitaara Housing Finance Ltd

epaperfinancialexpress.com@ @ @

. Chandigarh
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ESCORTS KUBOTA LIMITED

s, Uong & de-Sfdor RArfier Javsii & For F Frefed

F forg =Ry o sifraRe ¥q smermor
( sedter Rarferenue 3w sorsirgargarar a1 & e
36w & 3u fafererar (1) & d8d)
(Frafec et & foe Rarer gameare ufshar) [, 2016)

sindiashelter 33T JecT WA PUITS fBlics

Homa Loans Uit Prafed : BT 96, Wie-15, Gdce-44, Sedicgride URaT, oesany, gRRaTum-122002

15/5, Mathura Road, Faridabad Haryana 121003

NOTACE ig berely govan agihe certficalag b the unde e e defuenlles of De Comgany fus been kel and the

UTET PrAfeseT : (16 HFcia™d, 1—Ud, YoH ddl, HiShel S, WRAT UIERT, IRAR, AEYR, TREGYR—273407, IR T9) haldiars ot the 51k seconties ./ appbeant have appliad tn the Company to releasa the naw carfécat, wTeifirey fawor
. . m %ﬁ_ g'r.l ﬁ-EI'Ei'I"IJAhII hias 3 elaim in respect of he sid 5:'I'."|I:J'I': a5 shoukd fndge such daan wih the Gompany & it N Y 3 @ ot P — Y
faredier snfeaey uﬁ‘aﬁ[ﬁﬂﬁw gereferarfor uﬁn)lﬁ' gade faferaar egistered Offica within 15 days from this date. e the Compary wil proceed $o misase the new certficats o the : ST / Tergerd = PR e fofcs
i 2002 < o 30 B ’ hiokders withit urerintimation : TR 31 T U63921PB 1991 PLC0109S4
) ) Kind & FVad| Mool 2. | TSlPpd DTt $T 82, SR — 143001, ARG
Name & Holders ; : Folio Ha. Certilicale No. Distinclive Mo, R RS : =
TAGERT a1 & el ® fo ffaRad soierl 7 3fean deex wigaw sralke fofics @nevausdive) & o7 ura faar o iR METausHTe &l ara Secorifier |Sacerilies 3. RS {35' ( Uy
T B A ARG fhed (SUHSTS ') FdM H SRIhd I8 & a1 & Il 0T W1 I JMMAT 96 §RT SR) fQeniasl & aR 3Fsid R o hime a5 per Shar Equity & FU | 25 16487 773458 - 773522 a | SH W P TGART SET PRI e | 82, AR WS, AW — 143001, HA
S # ellag fHar S g1 R | DoleRT GNT METACHHITA T drefel Feferarl qdi Suee g 8, for] m?ﬁ:’ faavor It = far w2 Lastificate | R0 15 20206 [1096838 - 1096852 fRerd &
U AR BOIGR GRT MSYAYHAIYS Bl - < bl IR &1 fJaver Y g 9 el fear T 21 $oierE) HAARIRYT BT YAggRT o] I Shavak | Kagada EACODGELS @ SR/ Jarell B @G e TIY
NBAIRD ; . o RN LIRS RN A . 2 Banos J Kigalia 13 24728 |1182721 - 1182733
< Ol B P SEEwdEr] 7 UM oFeR, SSUATHRIIGE & UTthd APeR & WU H FEoRad deieRE) @ [Ieg Ay iaal o1 gfenfaeRer g s faca ¥ & 49 70 ge1 e da | o e o v &
R 3R ufoRifcr 2 wac= iferfes, 2002 & UaeT & S1Ef9 HRIAE! oR¥ $R &1 © SR 39 AFRE & d8d Afed oI f&ar 8, e f[davor = - - 15 as7ee 1390231 - 1390245 A o e Qﬂai?ﬁméaa“ AN N asagl
feam mar &1 A FEfiRe dofar Se Al @ wHe FrelRia gwrar R e @ 60 ([0) T b MR B F eIl Y € ol SrElERdEd SReR oyl ey 00 97761 - 197762 | BBATATI - BRAANTE TS
Uge @1 gRT 13 B IU-GRT (4) & Ted AT oFeR Bl Uad (Gl Ud FemaT 31ferds eIfaaal & Wit &, R gfinyd awfed &1 deall o SR S9! | Eiﬂi'-lb:::llﬂlllpaﬂ — - e
BT BT A B | FIATIRYT Bl Folig &1 Wit & fo Igi < aftta gwfcqal @ G § GdgR J8) o | 2 Bamop Jasi Kapadia 00 338548 - 378351 | 205564173 - 2056417H | rERar/ SR ' 0
. - . _ 7 25 901 67585 A5A02F - 458050 8 | =1 aul & 3ifcm Suerer faxfir e | wfaRe dar -3 foxia Jaret § wrid
. wofare (2 ) /omece/Prgelt anfde/ Todie aivor graar fafdr aferre snfa () & TRIeTER! @ A, ofire faReT JaRTe | ot | fai faawer smed & wrafert # U €
. el ufaferfer o o, farf3r/arror o Tfr (3ra® TaufaTa) S &
SROT WTAT ST T T gufer 9. | Wk B T 25(2)(Ta) @ dea wEE o, | cirp.sfl@gmail.com
1. #ft/sfioreft erorafey Tt ot oo, 18-03-2026 18-03-2026 &. 6,14,807/- Jrfed & ) 373 U4 Te : TP FaR 156, ST ¥ 696 MOTICE & @ fore a8 Suere &
S/ soret Aoratrr FAFdrer o g FEAren / (0% B og AE EIT | IR 4015, AT—TERAT TH B T, - KRN ESCORTS KUBOTA LIMITED
& enft Breet sTed@d, s/ 05-02-2026 s | | ") TRATAT—&d el .CI6~H{\IC4 sﬁ?. RIA-HeT R, ST U 15/5 Matl R Fafickitisd H 191003 10.] *f 1 Syl AT HeT A e (e 16042026
. ' NS ' 5/5, Mathura Road, Faridabad Haryana 121003 g gt e et e :
sftarct &g 7R gor oo 16—03—2026 TF 271, T & 24301, W — G AT AX B e, WReE— W % ura Hod nodaban naryand I11. ' .zﬁ Qﬁ.maﬂﬁf?ﬁﬁfﬁ- 26.04.2026
AR Fonw o a1$ 15 FwfFT e 19-03—2026 ¥ @Ol X YA Bl e W A S, SR e A @) Hrdl, e MOTIGE ks hemedy given that T certificates for thewndemestoned secunities of te Company Fas bean sl and e 12.| SFRE R WR IURET ST R BT 3ifH iy 01.05.2026
: . . ' " . T hoidess ol theaasd 3 e2urnities S appicant have sppledio the Compeny o rekasa thé e cerifcate. —= 9 n
FETSOTST FRftarore 3T Yaar-274301 R TP o Yo AR T -5 gl g oodsupimitdyiamapon it biniuke g il S ey o 13, «.anq RTHTEIT \HICNCM. B S A S A DI Al | 11.05.2026
LAGKVLLONS000005058833/AP-10138639 Feegistiareed Ctthca within 15 days Inom This date, el #a Company wil proces o rekese the new cerficats b the 14.| I AR SISl & forg IqET SO SR A=A @1 A, qeriad e | 16.05.2026
5 hoigers wilhast further infmation 3R AR AR @ fory TR
TTer : gelteore, fafer : 01-04-2026 (urfarepa 3fael) ared 33 dece wsadw Hrulea fafdies — T N T T T 15.| S AT NG BT @1 S T 15.06.2026
Snauriies_|Suortiiny : 16.| SRR &g AT ST BT B Ry ST ST ol [ cirp-sfi@gmail.com
wame of Shirshokio Equity & Fy . SOOMOBTT | 2720964-2720906 - i _
| Jasi Shavksha | Rs.18 8 |Escoozos| 90010878 | 3654460 ot : HISIRY I o 1 S & Wl I q W NG el @ R e gfie 91 T
Knpadia a0010879 E5A5AT 5 9 farferamm @ik faarforar wfgar, 2016 &1 &RT 200 & T8 oUTH &l ¥ |
Wame of CTaamant '|,“ HEIIHHHHI]- SATIEZ3- Mmﬁ éla_-r
dgdly 90010882 a4 T
1.8 Jasi Kapaiia TR
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A e 7 90010883~ | 13686436- Y SRR
PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO B e liie] e etequr e
ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR SECURITIES. . : - 90010894 32068428 _ _ _ R B fefes
ol e ITENE Gofiavor G@ar: Hi6 IBBI/IPE-0142/1PA-3/2024-25/50085
- — & : 01.04.2026 AT ¢ 1—228, S, WERGHT U=ld, -T§ feoell — 110029
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.  Pizase scan this O code to view the Draft Red Herring o 7 Rl 4 cirp.sfi@gmail.com
Prospecius and the Draft Abridged Prospectus)

THIS IS A PUBLIC ANNDUNCEMENT FOR INFORMATION PURPDSE ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION
OR OFFER TO ACOURE. PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR DISTRIBUTION,
DIRECTLY DR INDIRECTLY OUTSIDE INDIA. INTIAL PUBLIC OFFER OF EQUITY SHARES ON THE SME PLATFORM OF BSE (“BSE SME") IN COMPLIANCE WITH
CHAPTER 1X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

C2%D
SAFETY CONTROLS & DEVICES LTD, o TN

An Englnadding Entarpriso b vizw the RHP

SAFETY CONTROLS & DEVICES LIMITED

(Formerly known as Safety Conlrols & Devices Private Limited)

Corporate |dentity Number: U31808UP2015PLCOT71082
Our Company was origmally incorporated as Private Limited, under the Companies Act, 2013 ("Companies Act”) in the name and style of “Satety Controls
& Devices Private Limited” on June 01, 2015, under the provisions of the Companies Act, 2013 vide Certificate of Incorporation Issued by the Registrar of
Companies, Kanpur Uttar Pradesh, Later on, company was converted into public limited company, subsequently the name of our Company was changed to
“Salety Controls & Devices Limited” and fresh Certificate of Incorporation dated Octaber 10, 2023 was Issued by the Registrar of Companies, Kanpur, Uttar
Pradesh. The Corporate |dentification Number of our Comipany is U31908UP201 5PLCOT1082. For detaits of change in Registered affice of our Company,

Ricanss RICANS SOLAR ENERGY LIMITED

S Corporate ldentification Number: U51909HR2016PLC066274

Jur Company was originally mcorporated a5 "Ricans Green Private Limited” under the provisions of the Companies Act, 2013 vide registrafion number (66274 and Certificate of
Incorporation dated Movember 02, 2016, issued by the Registrar of Companies, Central Registration Cantre. Subssguendy, the name of our Company was changed from “Ricans Gresn
Private Liméted” to "Ricans Greens Private Limitet”, purscant to & Speclal Resolution passed at an Extra-0rdinary General Mesting held an Mevember 07, 2016, and a fresh Carfificate of
Incorporation conseguent upon change o nama was Ssued on December 16, 2016, by the Registrar of Compardes, Dalhi, Thereatter, the nama of our Company was thanged fram
"Ricans Greens Private Lirndied” 1o "Ricans Solar Enengy Private Limied”, purseant 1o 3 Special Resaluton passed a1 an Extra-Ordinary Genesal Meeting held on May 13, 2024 and-a
fresh Certificate of Incofparation consequent upon changs of nami was issued on Jung 26, 2024, by the Registrarof Companigs, Cantral Processing Cenatra. Subispquently, pursuantio a
Spacial Regalubion passed at an Extra-Ordinary Genecal Mealing hedd on July 15, 2024, our Company was converled into 2 public Imsed comparry, and consaquantly, its name was
changed b "Ricans Sodar Epergy Limaed.” and a Fresh Certiicale of Incorporation consequent upon comversion was issped on Awgust 30, 2024 by the Begistrar of Campanies, Genlral
Processang Centra, The Corposata Identdication Number of awr Company is UST908HRZNEPLEOGE2Y 4. For datails of incorporation, change of name and registered office of aur
Company, please sea "Begeral lnformalion ™ and "History and Corporate Shricture ™ beginning on page 43 and 144 respectively of the Draft Red Herring Prospecius
Registered Office: Unit Mo, A-G5(A4), Ground Figor, IRES Tech Park, Sectoe-48, Gurgaon, Harvana-12201 8, India. E-madl; csi@ncans. solar
Webslie: wew ricans.solar Telephone: +91-74283 10036; Contact Person: Chetna Khati, Company Secretary & Compliznce Officer

OUR PROMOTERS: SAMARTH AGARWAL AND MANILA AGARWAL

THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES)
AMD THE DRAFT RED HERRING PROSPECTUS ("DRHP™) DATED MARCH 30, 2026 HAS BEEN FILED WITH NSE EMERGE (EMERGE PLATFORM
OF NSE) DN MARCH 30, 2026,

INITIAL PUBLIC ISSUE OF UP TO 16,00,000 EQUITY SHARES OF ¥ 10 EACH ("EQUITY SHARES") OF RICANS SOLAR ENERGY LIMITED [(“RICANS"
OR THE “COMPANY") FOR CASH AT APRICE OF ¥ [«] PER EQUITY SHARE (“ISSUE PRICE"), AGGREGATING TO ¥ [«] LAKHS (“THE ISSUE™). OUT
OF THE ISSUE [+] EQUITY SHARES AGGREGATING TO 7 [#] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER [("MARKET
MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION LE. ISSUE OF [«] EQUITY SHARES OF FACE
VALUE OF £ 10 EACH AT AN ISSUE PRICE OF ¥ [«] PER EQUITY SHARE AGGREGATING TO ¥ [«] LAKHS IS HEREINAFTER REFERRED TO AS THE
"NMET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [#] % and [«] %, RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE
CAPITAL OF OUR COMPANY. THE PRICE BAND AMD THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE
BRLM, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED EMGLISH MATIONAL DAILY NEWSPAPER) AND ALL
EDITIONS OF [«] (WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITION OF [«], REGIONAL NEWSPAPER (HINDI| BEING
THE REGIONAL LANGUAGE OF HARYANA WHERE OUR REGISTERED OFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE
ISSUE OPENING DATE AMD SHALL BE MADE AVAILABLE TO THE EMERGE PLATFORM OF NATIOMAL STOCK EXCHANGE OF INDIA LIMITED
(“NSE EMERGE") FOR THE PURPOSE OF UPLOADING ON THEIR WEBSITEINACCORDANCE WITH THE SEBI ICDR REGULATIONS,
THEFACEVALUE OF EQUITY SHARES IS ¥10/- EACH, THEISSUE PRICE IS [#] TIMES THE VALUE OF THE EQUITY SHARES,

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD
MANAGER ("BRLM"} AND WILL BE ADVERTISED IN ALLEDITIONS OF [«] (AWIDELY CIRCULATED EMGLISH NATIONAL DAILY NEWSPAPER) AND
ALL EDITIONS OF [«] (WIDELY CIRCULATED HINDI NATIOMNAL DAILY NEWSPAPER) AND [«] EDITION OF [«], REGIONAL NEWSPAPER (HINDI
BEING THE REGIOMAL LANGUAGE OF HARYANA WHERE OUR REGISTERED OFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO
THE ISSUE OPENING DATE AND SHALL BE MADE AVAILABLE TO THE EMERGE PLATFORM OF NATIONAL STOCK EXCHANGE OF INDLA LIMITED
(“NSE EMERGE"}FOR THE PURPOSE OF UPLDADING ON THEIR WEESITE IN ACCORDAMNCE WITH THE SEBI ICDR REGULATIONS.

I case of-any revision in the Price Band, the Bid/ssue Period will be extended by at lzast three additional Working Days after such revision in the Price Band, subject to-the Bid! Issus
Perind not exceading t2n Warking Days. In cases of force maieurd, banking strike orsimiar circumsiances, our Comgany may, Tor reasons to be recorded in wiiding, extend tha Bid Assus
Perind for a mingmum of One Working Day, subject to the Bid/lssee Period nod exceading 10 Working Days. Any revision in the Price Band and the revised Bid/ Issee Period, if applicable
shall be widedy disseminated by nolification to the Stock Exchange, by issuing a press release, and alza by indicating the changs on the website of the BRLM and at the terminals of the
members of the Syndicate and by infimation 1o Designated Intermediaries and the Sponsor Bank, as applicable.

Thiz Isswe i5 being mads throtgh the Book Bullding Pracess, interms of Bule 13{2}(b) of the Securities Condracts (Regulation) Bules, 1957, as amended (*SCRA") read with Regulation
220 ol the SEBIHCDR Regulations and Incomplancs with Regulation 253 (1) and 253 (2) of the SEBI ICDR Regulations 2018 and a5 amendad, wWharein nod mare than 50.00% of the Net
155t shall ba available for allocation on a progorlionale basis to Gualiied Institufional Buyers (“QIBs") (the “0I8 Portion™), provided that our Comparny in constfation with the BRLM may
allocata up io 80% of the QIB Portion o Anchor Investons on'a discralionary basts i accordance with ihe SEBIICDR Regulations (“Anchor kvesior Parlion™), 33.33% of the Anchor
Imvestar Portion shall be reserved for domestic Mutual Funds and 6,67%: for Life Insurance Companies and Pension Funds (aggregating o 40%}, subject b valid Bids baing recenved rom
thiem at or abowve Bha Anchor Invastor Allocation Price in accordapoe with the SEBHCDR Regutations. In the event o undar-subscriplion or non-g8ecation m tha Anchor Invasior Peetion
the balznce Equity Shares shall be added to the QI8 Portion (pdher than the Anchor Investor Partion) ("Ket QI8 Partion™). Further, 5.00% of the Net OB Portion shadl be available for
allocation on a proporticnats basis bo Mutua! Funds anly, and tha remainder of the Net (8B Partion shall be available for allocation on a proportionate basis to all 2B Biddars, other than
Anchoar Investors, inchuding Mufual Funds, subject to vald Bids being received af or above the issue Price, Howeaver, if the aggregate demand from Mutua Funds is less than 5.00% of the
Net QI8 Portion, the balance Equity Shares avallabie for allocatian inthe Motual Fund Portion will be added to the remaining Met 018 Partian for proportionate allocation to 3B, Further
the SEBI ICDR Regulations read with SEBI ICOR, 2016 and amendments thereto. States that not less than 35% af the Net Issue shad be available for allocation to Individeal Investors who
apphias for méntmiem-application size. Mot less than §5% of the Net [ssue shall be-available for allocation to Naon-nsttutional Investors of which one-third of the Mon-institutional Portion
will be available for aliecation to Bicders with an application soe of more than two kofs-and up 10 such 015 &5 equenvalent 1o nat rmoeg than T 10.00 Lakhs and two-thirds of the Nonr-
Instutianal Portion sl be avallabie for allocation 10 Bedders with an applicatsen Size of mons tan = 10,00 Lakhs and undar-subseriplion In édhee of thess fwo suib-calegonss of Mon-
Instifutional Portion may be aBocated 1o Bidders i the olher seb-category of Non-Ingtitutional Portion, Subject o the availability of shares in non-instiutional inwestons® categary, the
allatment 1o each MNan-fnstitufional invastors shall nof B 1ess than the mmimum application size in Nor-Instilubonal Catagoesy ard e resmaming availabéa Equety Shares, il amy, shall ba
dllocated on & proporticnate basis n sccordance with the conditions spacified in this regard in Schadue X1 of the SEBL{CDR) Reguiatians, 2016 and a5 amended, Al Potentisl Bidders
odher tham Anchor Investors, are required toparticipate in the [Ssue by mandatorily utilising the AppScation Supparted by Blocked Amount {&5BX") process by providing details of their
respective ASBA Account {as defined hercinaftary inwhach the cormesponding Bid Amoants will be blocked by the Seli-Cestifies Syndicate Banks (*5C5835" ) orundsr the UPI Mechanism
as the case may be, to the exient of respective Bid Amounds, Anchor investors are not permitied 1o participate in the Issue through the ASBA process. For details, please refer o the
chagptertitied “issue Procedure™ on page 217,

Thiz public annowncement (s befng made in complance with and in accordance SEBI press release no. PR No. 362024 dated December 18, 2024 [2081h SEBI Board meeling on *Review
of SME framework under SEB| (ICOR) Regulations, 2018; and appicab@ty of corporate governance provisions under SEBI (LODR) Regutations, 2015 on SME companies) to mform the
publie that our Company 15 propasing, supect to applicable statutory and regukatary requirements. recelpt of reguisite approvats, marke? conditions and other conssderations, o
drdertake initial pubkic offering of its Equity Shares pursuant o iha [zsue and has féad the DEHP dated March 20, 2026 which has baen flad with the Emerge Platfarm of Nalional $iock
Exchange India Lemitad {“NSE EMERGE").

This pubdic annauncement is made in comgiance with pursuant 1 reoidation 247 of the SEBIGDR Ragulatian, 2018 along with Natifcatlon o, F Mo, SEBVLAD-NROVGN/2025,/233
datad March 3, 2025 and Securifies and Exchangs Board of India (Issue-of Capital and Disclosura Requiramants) (Amendment} Regations, 2025 and apphicabiiity of corposate
govarnance provisions undar SEBI LODR Regulations. 2015 an SME Companias for fullilling all addifional gritaria, tha DRHP filed with the W5E EMERGE shall be made available jo the
public for comments, if any, for a pariod of af least 21 days, from the data of such filing by hosting it on the website of tha KSE af wrw nseindiz.com, and fthe website af the Company ai
hittps.fricans. solar, and at the website of BELM i.e. Expert Global Consufants Private Limited at wewexpertglobalin ("BRLM"}. Dur Company heraby invites the members of the pulbllic
10 give comments on the DRHP fitled with Emerge Platiorm of National Siock Exchange India Limited with respect io disclosures made in the DRHE The members of the public are
requesied to send a copy of thelr comments ta NSE and/or o the Company Secretany and Compliance Officer of aur Company &nd/or the BRLM at their respective addrasses mentionsd
hergin betow in refation to the issue aon or before 5:00 p.me an the 2 st day from the aforesaéd date of filing the DEHP with N3E EMERGE.

Investmients in Equity and Equity related securltes invalve a degree of riskand investors shiould nat nvest any funds inthis lssue unless they can afiord to taks the rsk of losing their entire
mnvestmaent. Irvestars are advised to read the risk factors carefully before taking an investment decision in the issue. For taking an investmant decisiaon, Bvesiors must rely on their own
axamination of gur Company and the 155w including tha risks myobvad. Tha Equily Shanas in the 1sswe have me bean recommended nesthar approved by the Securities and Exchanga
Board ol India {*SEBI™), nor does SEBI guaranise The accuracy of adaquacy of tha Dvalt Red Haring Prospecius, Specitic attantion of the invesiors 15 invited 1o the saction RSk Factors’
Daginning an paa 24 61 the Dratt Red Berring Praspacius

Ay degisaon b mvast in i Equity Shares dascribed In the DRHP may oaly ba mada alter the Rad Harring Prospacius (“RHP ) bas baed filed with the ROG and must ba made solaly an
fhe basis of such RHP a5 thesa may be matarigf changas inthe RHP frgrm tha DRHP

The Equity Shares, when issvad, throegh the RER are propased (o be listed o the EMERGE Platform of the National Stock Exchange of India Lemitad,

For details of the main objects of owr Company as contained in its Mamorandum of Association, see “History and Certain Corporate Matters™ on page 144 of the DRHR

The Eability of the members of pur Company is limited. For detais of the share capital, capital structure of pur Company, the names of the signatories to the Memorandum of Association
and the number of shares of our Company sebscrbed by them of our Company, please ses "Capital Sfruciore " baginning on page 38 of the DRHP

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER

Ricanss

Sl cavielancy

= PERT >
GLOBAL | BManshitho

EXPERT GLOBAL CONSULTANTS PRIVATE LIMITED | MAASHITLA SECURITIES PRIVATE LIMITED
503 & 504, RG Trade Towser, Neldd Subhash Placa, | 451, Krishna Apra Business Square,
| Pitampura, New Defhi - 110034, India Metaji Subhash Place, Pitampaura, New Defi-110034
Tel Mo: 011-45008234 | Tel Mo.: 011-47581432
Email: ipoenpertglobal.in Email: investoripo@maashitia.com
| Investor Grievance Email: compliance@expertglobalin | Website: wwwmaashitla.com
| Websie: www experialobal in Investor Grievance Email: investod pommaashilla.com | Email-id: cs@dcans solar
SEBI Registration No: INMOD0012874 SEBI Raegistration No_: INRDDODDA3TD Telephone: +01-74283 10036
Conlact Person: Zhobhit R. Agrawal’ Anshul Agoaryal Conlact Person: Miikul Agrawal
| CIN: UT41100L2010PTC205995 | CIN: UG71000L2010PTC208725
Inwesions can contactowr Comparny Secretary and Comgliance Officer, Book Bunning Lead Manager or Registrario the issue, incase of any pee is5ue o postissue refated problems, such 2s
nan- recedpt of letterof allotment, non- creditof allotted Equity shares in ihe respective beneficiary account: non-receipt of refund ceders and non-receipt of furds by electronic made ete
Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed ioihem in the DRHP daled March 30, 2026,

CHETNA KHATI

Company Secretary and Compdiance Oificer
Ricans Solar Energy Limiled

Address: Unlt fo. A-D5(4), Ground Flooe,
IRIS Tech Park, Seclar-48, Gurgaon,
Haryana- 1220148, ndia.

Ricans Solar Energy Limited
On behalf of the Board of Directors
-
Placa: Gurgaon, Haryana Chetna Khati
Date: March 31, 2026 Company Secretary and Compliance Officer
Ricans Solar Energy Limited is progasing, subject to applicable stabufory and regulaiory requirements, recaipt of raguesita-approvals, market condiions and olher cansiderabions, o
undertake aninitial pubis 15ses of s Equity Shares and has filed the DRHP dated March 30, 2026, with Stack Exchanga, Tha DRHF shafl be availabss on the wabsite of the Steck Exchangs
1.&., MSE at wew nseindia.com, wabsite of the Company at wew.nicans solar and the websites of the Book Running Lead Manager to the Issue i.2., Expert Global Consultants Privats
Limited at www.experiglobal in. Potential investors should nofe that investment in equity sharas involves a high degrae of risk and far details relating to such risks, pleasa ses the section
entitled "Risk Factors” onpage 24 of the DRHP Potential investors shoubd not rely on the DRHP fled with the Stock Exchanges for making any investment deciséon, and showld instead rely
on the RHP for making investment decisin
The Eguify Shares have not Been and will nat ke registered undar the .5, Secuifies Act of 1833 {the "L, & Securities AcT”) or any state secariies law in United Statas, and unless so
ragistered, and may not be offered or sold within the United Siates, except purstant to an exemplion from, orin a fransaction net subject to ihe registrabion requirements of the L, 5
Securities Act and applcable U.5. stale securities laws.
This announcemant has been prepared for publication in India and may naf ba refeased inthe United Statas. This announcement Goas not constiute an ofler of sacurities Tar sale in any
jurisdiction, including the United 3fates, and any securities described in this annowncement may not be offered or 508 in the United 3ia%es absent ragisiration undar ihe U5 Securitizs Act
0f 1933, a5 amended, or an exemption from registration. Any pubsc ofiering of securities to be made in the United States will be madsa by means of a prospectus that may be obained from
the Company and that will condain detailed information aboutthe Company #nd management. as well as financizl statements.
Thera will ba na public oftenng of the Eguity Sharas in the United Siates muries] Corey

ce @9 =

please see “Our History and Certain Other Corpoarate Matters™ on page 170 of this Red Herring Prospecius.
Registered Office: C-43/28/1 Nawal Kishore Road Hazratgan|, Lucknow-226001, Uttar Pradesh, India
Tel: +91 5224026070 | Fax: NA. | E-mail: cs@safetygroup.in | Website: www.safetygroup.n
Contact Person: Mr. Shiva Nigam, Company Secretary and Compliance Officer

PROMOTERS: MR. RAJNISH CHOPRA, MRS. ANJALI CHOPRA AND MR. ABHISHEK CHOPRA

‘ THE ISSUE ‘

PUBLIC ISSUE OF UP TO 60,00,000 EQUITY SHARES OF FACE VALUE ¥ 10 EACH ("EQUITY SHARES") OF SAFETY CONTROLS & DEVICES LIMITED
(“OUR COMPANY™ OR THE “ISSUER" OR “SCODL') FOR CASH AT A PRICE OF 2 [e] PER EQUITY SHARE {INCLUDING A SECURITIES PREMIUM OF
< [#] PER EQUITY SHARE) (“ISSUE PRICE"), AGGREGATING UP TO % [®] LAKHS (THE “ISSUE"). UP TO 3,04,000 EQUITY SHARES AGGREGATING
TO % [@] LAKHS WILL BE RESERVED FOR SUBSCRIFTION BY MARKET MAKER ("MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE
MARKET MAKER RESERVATION PORTION I.E. NET ISSUE OF 56,96,000 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AT AN ISSUE PRICE OF ? [e]
PER EQUITY SHARE AGGREGATING TO ? [@] LAKHS IS HEREINAFTER REFERRED TO AS THE “NET ISSUE™. THE ISSUE AND THE NET ISSUE WILL
CONSTITUTE 30.26% AND 28.73 % RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

PRICE BAND: ¥ 75/- to ¥ 80/- PER EQUITY SHARE OF FACE VALUE OF ¥ 10/- EACH
THE FLOOR PRICE IS 7.5 TIMES THE FACE VALUE AND GAP PRICE IS 8.0 TIMES THE FACE VALUE OF THE EQUITY
THE PRICE TO EARNING RATIO BASED ON DILUTED EPS FOR FISCAL 2025.

BIDS CAN BE MADE FOR A MINIMUM OF 2 LOTS AND IN MULTIPLES OF 1600 EQUITY SHARES THEREAFTER.

ANCHOR INVESTOR BIDDING DATE*: THURSDAY, 02 APRIL 2026
BID/ ISSUE OPENS ON**: MONDAY, 06 APRIL 2026

BID / ISSUE
PROGRAMME

BID/ ISSUE CLOSES ON**: WEDNESDAY, 08 APRIL 2026

*Our Comparny may, in consultalion with the BRLM, cansider participation by the Anchor investor Bid! issuve peniod siall be one working day prior 1o the
Bid/ issue opeming date in accordance with SEBI ICDR Reguiations, 2018.

**LP! mandafe end time and date shall be at 5:00 pmon the Bid/issue Closing Date,

ATTENTION INVESTORS- CORRIGENDUM TO THE OFFER DOCUMENT

Attention of investors in furtherance to the disclosure made in the Red Herring Prospectus under the chapter “ISSUE STRUCTURE™ it is clarified as under;
EARLIER DISCLOSED AS:

Fﬂl‘ﬂﬂlﬂsl:lﬁﬂmﬁ Hus':awr:?i'u:ﬁlirr:inn aIBs (1) Non-Institutional Investors/Bidders | Individual Investors/Bidders

Minimum Bid Size | 1600 Equity Shares | Such number of Equity Shares | Such number of Equity Shares | 20,485,000 Equity Shares in
of face value of and in multiples of 1600 Equity | and in multiples of 1600 Equity | multiple of 1,600 Equily shares
T 10/~ gach Shares that the Bid Amount | Shares that the Bid Amount | 50 that the Bid Amount, Two lots
exceeds 200,000 and should | exceeds T 2.00,000 and should be | with minimum application size of
be mare than 2 lols more than 2 lots above T 2 |akhs.

Maximum Bid Size | 3.04,000 Equity such number of Equity Shares | Such number of Equity Shares In | Such number of Equity Shares in
Shares of face value | In multiples of 1600 Equity | multiples of 1600 Equity Shares not | multiples of 1600 Equity Shares

of T 10/- each Shares nol exceeding the size | exceeding the size of the Met issue | so that iU should be  Two lots
of the Met |ssue, subject to | (excluding the QI8 portion), subject | with minimum application size of
applicable lmits 1o applicable imits above ¥ 2 lakhs
REVISED AND TO BE READ AS:
Particulars ff the Markel Maker S ) ) .
it Reservation Portion QIes (1) Non-Institutional Investors/Bidders | Individual Investors,/Bidders

Minimum Bid Size | [®] Equity Shares | Such number of Equity Shares | Such number of Equity Shares and | Such number of Equity Shares
of in Multiple of [®] | and in multiples of |®] Equity | in multiples of (@] Equity Shares that | and in multiples of [®] Equity
Equity Sharas Shares that shall be more than 2 | shall be more than 2 bots and the bid | Shares such that the minimum
lots and the bid amount exceed | amount excead ¥ 2,00,000. bid size shall be 2 lots with
T 2,00,000. | application of above ¥ 2,00,000.

Maximum Bid Size | [®] Equity Shares Such number of Equity Shares | Such number of Equity Shares in | Such number of Equity Shares
in multiples of [®] Equity Shares | multiples of [e] Equity Shares of face | and in multiples of [e] Equity
of face vatue of T10/- each not | value of $10/- pach not exceeding the | Shares such that the minimum
exceeding the size of the Net | slze of the MNet offer {excluding the | bid size shall ba 2 lots with
offer, subject to applicable limits | QIB Portion), subject to applicable | application of above ¥ 2,00, 000.
under applicable law limits under applicable aw.

BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
= SOBHAGYA 3 8>
FomE ey i < ==

SOBHAGYA CAPITAL OPTIONS PRIVATE LIMITED | MAASHITLA SECURITIES PRIVATE LIMITED | Shiva Nigam
Address: C-7 & TA, Gate No. 01, Hosiery Complex, |Address: 451, Krishna Apra Business Address: C-43/28/1 Nawal Kishore Road _
Phase-Il Extension. NOIDA - 201 305 Square, Netaji Subhash Place, Pitampura, Hazratganj, Lucknow-226001, Uitar Pradesh, India
Tel, No.: +091 9920379029/ 7836066001 St 1EE ol 4 ?5;524”25.”?”
Email: cs@sobhagyacap,com Tol. No.: 011-47581432 el ep e aglinell WUl
Investor Grievance Email: delhi@sobhagyacap.com | _" " . At WO, WO S RO ]
Website: www sobhagyacapital com Email Id: ipo@maashitia.com Investors can confact our _I:nm;}a:zy Secretary and
Contact P His Sk a s Website: www maashitia.com Compliance Officer, Book Running Lead Managers or

ORiact Ferson: Wirs. Menks Jna s Hegistrar 1o the 15508, in case of-any pre issue or post

Mr. Rishabh Singhwi Contact Person: Mr. Mukul Agrawal
SEBI Reg. No.: INRDDODO4370

is5u8 ralated problems, such as non- raceipt of letter
SEBI Registration No.: MB/INMDOOODRST of alfotment, non- credit of alloded Equidy shares in the
CIN: U74899DL 1924PTCOB0032 CIN: U/ 1000L2010PTC208725

respactive beneficiary account, non-receipt of refund
ordars and non-recent of funds by eleciromec mode eic

For Salety Controls & Devices Limited

On behalf of the Board ol Directors

Sd/-

Mr. Shiva Nigam

{Company Secretary and Compliance Officer)

Place: Lucknow
Date: March 31, 2026

Safety Controls & Devices Limited is proposing, subject 1o applicable statutory and regulatory requirements, receipt of reguisite approvals, market
conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the Red Herring Prospectus with Reglstrar of
Companies, Kanpur on March 27, 2026, website of lead managers to the Issue at www.sobhagyacapital.com, website of company at www.safetygroup.in
and website of BSE i.e. hitps:/‘www.bsesme.com, respectively. Investors should note that investment in equity shares involves a high degree of risk and for
details relating to the same, see section titled "Rizk Factors” beginning on page 24 of the Red Herrng Prospectus. Potential investors should not rely on the
Red Herring Prospectus for making any investment decision.

The Equity Shares offered in the Issue have not been and will not be registered under the U.5. Securities Act of 1933, as amended (the “Securitias Act™ or
any state secunties laws in the United States, and unless so registered, may not be offered or sold within the United States except pursuant to an exemption
from. or In a transaction not subject to, the registration reguirements of the Securties Act and any applicable U.5. state securities laws. There will bé no
public offering in the United States and the securities belng offered in this announcement are not being offered or sold in the United States. Addftuns
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7.10 The Letter of Offer has been updated to reflect the key financial information of the
Target Company based on its annual audited financial statements as on and for the
financial yvears ended on March 31, 2023, March 31, 2024, March 31, 2025, and
unaudited limited reviewed financials for the 9 (nine)} maonths ended on December
31, 2025. Please refer to paragraph 16 of Section V| (Background of the Targel
Company) on page 32 of the LoF for further details. Paragraph 10 of Part C (Details
of the Target Company) of Section | (Acquirer, Selfer, Target Company and Open

Offer) of the DPS stands accordingly amended.
T.11

further details,

7.12 The Letter of Offer has been updated to clarify that; (i) as on the date of LoF,
there are no reguiatory actions/ administrative wamnings/ directions subsisting or
proceedings pending against the Target Company or its promoter/ promoter group/
director/ KMPs under the SEBI Act and the regulations made thereunder, or by any
other regulator; (i} since January 01, 2021, no penalty has been levied by SEBI/
RBl/other regulator against the Target Company or its promoter! promoter group/
director/ KMPs; and (iil) the Target Company has nol been shown as/ is not a part
of 'promoter/ promoter group’ in any other listed company in India, Plaase refer to
paragraph 19 — 21 of Section V| (Background of the Target Company) on page 35 | 8

of the LoF for further details.

.13 The Letter of Offer has been updated o include instances of delayed compliance/

The pre and post Offer shareholding pattern of the Target Company has been
updated as on March 16, 2026 i.e., the Identified Dale. Please refer o paragraph
17 of Section VI (Background of the Target Company) on page 34 of the LoF for

S

No. Name of Activity Original Revised (3]
Schedule of Schedule of | |
Activities Activities (Day | |
(Day and Date)™ and Date)™ i

the Offer)

7. | Identified Date™

S

February 17, March 18, 2026,

S

whose names dppear an

the Wednesday i

F = A S AL e AL

2026, Tuesday Monday
Last date for dispatch of the Letter February March 24, 2026, Target Company,.
of Offer to the Public Shareholders 25, 2026, Tuesday

The DPS was published in all Newspapers on January 15, 2026, Thursday, except

{ ihe Ahmedsbad edition of Financial Exprass. In the Ahmedabad edition of Financial

: Exprass, the DPS was published on January 16, 2026, since the Ahmedabad

edition was not issyed on January 15, 2026 on account of regional holiday.

(4)  There has been no competing offer.

Actual date of receipt of SEBI's final observations on the DLOF,

Date falling on the 10th Working Day prior to the commencement of the Tendaring

FPenod. The Identified Date is only for the purpose of delermining the Public

Shareholders as on such dale fo whom the Leffer of Offer would be senl. All the

: Public Shareholders (registered or unregisferad) are eligible o participate in this

f Open Offer at any time prior to the closure of the Tendering Period

89, The Acguirer and its directors accept full responsibility for the information contained

{ in this Pre-Offer Advertisement cum Corrigendum (other than such information as
has been obtained from public sources) or provided by or relating to and confirmed

The information periaining lo the Target Company contained in this Pre-Offer
Advertisement cum Corrigendum has been compiled from information published or
provided by the Targel Company, or publicly available sources which have nol been
independently verified by the Acgquirer or the Manager, Neither the Acquirer nor the
Manager accept any responsibility with respect to such information relating to the

! |

] 3. |Publication of the DPS5 in| January 15, January 15, (5)

* Mewspapers™ 2026, Thursday | 2026, Thursday (6

'i 4. |Last date for filing of the Draft January 22, January 22,

] Letter of Offer with SEBI 2026, Thursday | 2028, Thursday | |

! 5. | Last date for public announcement | February &, 2026, | February 6, 2026,

| for competing offer(s) Friday Friday™!

| 6. |Last date for receipt of comments |  February 13, March 12, 2026,

} from SEBI on the Draft Letter of | 2026, Friday Thursday'™ :

! Offer {in the event SEB| has not !

! . by the Target Company.
) sought clarification or additional [ 4 g pany
j information from the Manager to { 10.

!

11. This Pre-Offer Advertisement cum Corrigendum is expected to be available on
SEBI's website (www.sebi.gov.in).

Kotak Mahindra Capital Company Limited

Address: 27BKC, 1sl Floor, Plot No. C-27, 'G" Block,
Bandra Kurla Complex,

Bandra {Easl), Mumbai 400 051

Contact Person: Mr. Ganesh Rane

Tel. No.: +91 22 4336 0758

Fax No.: +91 22 6713 2447

Email: adcindia.openoffer@kotak.com

SEBI Registration Number: INMOO0OODET04
Validity Period: Permanent Registration

KFin Technologies Limited

Selenium, Tower B, Plot No- 31 and 32,
Financial District, Nanakramguda,
Serilingampally, Hyderabad,

Rangareddy 500 032, Telangana, India
Contact Person: Mr. M. Murali Krishna

Tel. No.: +91 40 6716 2222/18003094001
Fax No.: + 91 40 6716 1563

Email: adcindia.openoffer@kfintech.com
Investor Grievance E-mail: einward.ris@kfintech.com
SEBI Registration Number: INRDOOOODZ221
Validity Period: Permanent Registration
CIN: L72400MH2017PLC444072

. For and on behalf of the Amphenol Corporation (Acquirer)

non-compliances with Chapter V of SEBI (SAST) Regulations by the ‘Promaoter/ | register of members on the {
Promoter Group® of the Target Company in the time period of 8 (eight) financial ; Identified Date {
years preceding the financial year in which the PA has been made till the financial 1 _ :
year in which the PA has been made. Please refer to paragraph 22 of Section V1 ) 9. |Last date by "-'""'“Fh a committee | March 2, 2026, | March 30, 2026, | |
(Background of the Target Company) on page 35 of the LoF for further details. ] of independent directors of the Monday Monday i
7.14 The Letter of Offer has been updated to clarify that none of the Equity Shares of the i T_*arge_t Lompsny. 15 r.Eqm:Ed n i
Targel Company are locked in as on December 31, 2025, Additionally, paragraph 7 give: its recommendation fo the ' lﬁotak
of Part A (Operational Terms and Conditions) of Section VIl ( Terms and Condifions Public Shareholders of the Target { investment Banking
of Open Offer) on page 40 of the LoF has been added that reads as follows: ; | Gompany for this Gpen Gffer
[ ociad-in Equity Shares: Locked-in Equity Shares hald by Public Shareholders, if ! 10, | Last ﬂF.!t.E for upward revision F}F the | March 2, 2026, March 30, 2026, :
any, may be tendered in the Open Offer and transferred lo the Acquirer subject to Offer Price and/or the Offer Size Monday Monday :
the continuation of the residual lock-in period in the hands of the Acquirer, as may i 11. | Date of publication of the Open Offer | March 4, 2026, April 1, 2026, :
be permitted under applicable law. The Manager shall ensure that there shall be no opening public announcement, in Wednesday Wednesday .
discriminalion in the acceplance of locked-in and non-locked-in Equity Shares. -: the Newspapers in which the DPS |
7.15 The Letter of Offer has been updated to include references and compliance | has baen published |
obligations under the Income Tax Act, 2025. Please refer o Section X {Compliance | 12. | Date of commencemant of the | March 5, 2026, April 2, 2028, :
with Tax Requiremenis) on pages 55 - 65 of the LoF for further details. <I Tendering Penod Thursday Thursday :
7.16 The Letter of Offer has been updated to clanfy thal all the documenis for inspection | 13. | Date of closure of the Tendering | March 18, 2026, | April 17, 2026, i
will also be available for inspection electronically during the Tendering Period. | Period Wednesday Friday {
Please refer lo Section X| {Documents for inspection) on pages 65-66 of the LoF —r 5
for further details ! 14. |Last date of communicating| Apnl7, 2026, May 4, 2026, A KF[NTECH
8. Revised Schedule of activities ] e relection/acceplance and]  Tussday Monday E M Fr bl el eoma
' } completion of payment of :
The disclosures in the DPS under Section VIl (Tentative Schedule of Activity) and | consideration or refund of Equity ;
in the DLaF under Section | | Tentative Schedule of Major Activittes Relating to the | Shares (o the Public Shareholders b
gﬁar] Eava _t:eeg ;‘ncrdiﬁ&d ;n ge Lc:;‘ﬁar;d app&argur;dﬁr ﬁegtinnfil{schesdu.’a of 1 of the Target Company i
ajor Activiies Relaling fo the Open Offer) on page 2 of the LoF as follows. Section ! 5 | taet aus for — : {
. 2 : . . publication of post| April 15, 2026, May 11, 2026, ;
VIl { Tentative Schedule of Activity) of the DPS stands accordingly amended, | O e skl armouncemant Wednesday Moriday
No. Name of Activity Original Revised 5 in the MNewspapers in which the :
Schadile of Schadiite of : DPS heis baen published ' Issued by the Manager to the Open Offer
Activities Activities (Day | | Notas: i
(Day and nnte]”? and Date)™ a (1)  The original schedule of activities was indicative (prepared on the basis of timelines |
1. | Issue of the Public Announcement | August 8, 2025, | August 6, 2025, | | provided under the SEBI (SAST) Regulations) and was subject to receipt of relevant | Sdi-
Wednesday Wednesday " statutory/regulatory approvals for the Open Offer, if any. . . )
2. |Date of completion of the| January 9, 2026, | January 9, 2026, | | (2) Where last dates are mentioned for certain activities, such activities may take place | Place : Wallingford, Connecticut
Underlying Transaction Friday Friday ! o or before the respective last dates, i Date : March 31, 2026

e LUN
INVITATION FOR EXPRESSION OF INTEREST FOR
SHARNARTHI FINANCE LIMITED

OPERATING IN NON-BANEING FINANCIAL SERVICES AT AMRITSAR, PUNJAB
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Mame of the corporate debtor along with | MPs Shamarthl Finance Limited
PAM & CIN!LLP Mo UE5221PE1091PLCO (954
2. |Address of the regisiered office B2, Lavrence Road, Amvlsar - 143001, India
LIRL of wehsita A,

4. |Details of place where majority of fixed |62, Lawrance Road, Amrtsar — 143001, Infia

_|Bssels are located i
5, |Inslaled capachy of main products! seracas |NA

B, |Cluanlily and valua of man producis! Tha Carporate Debbar was engagad in the
services sokd in last inancial yaar rer-banking fnancial services. The financial
slalaments are avaiatle al e RF's affica,
7. |Mumbar of amploees workmen M
B.. |Further details including a1 available The Corporate Deblor was engaged in the
finaarecial statements (with schedues) of two | nor-banking financial serdces. The financil
yiars, lisks of cradioes are dvailabie al URL: [skalements are avakabie al Bie BP's offics.
8. |Eligibiy for resciuion applicants under cirpsfl@gmall.com

section 232 of the Code s avalable al
LURL:

1. [Last date for receipt of exprassion of interast 1604 2028

11. | Dafe of issue of provisional list of prospective resolition applicants 26.04, 2025

12. |Last date for submissian of ohjsctions ta provisicnal ks D1 Q5-ALE

14, | Data af issue-of final list of prospeclive resalubon applicants 11052026

14. |Date of izsue of information mamosandien., avaliation matng and roguest bar | 16.05. 2026
ragobulion plans o orospeclive rasokilion apglicants

15. |Last dale for submiéssion of resolubon plans 15.06. 525

18, |Process emad id bo submit Exprassion of Inferest | cirp shipmail.com
Hate: PRA must submif an andertaking with ibe Expression of Inferest confirming they are not
inglipiblz wnder Saction 29A of the Insolvency and Bankmapicy Code, 2076

54/

Mrs. Ruchi Gupta

Authorised Signatory

Utkrisktha Inselvency Professionals Private Limiled

Resofufion Professional

Sharnarihi Fimance Limied

IPE Reg. Ho. IBBLIPE-0T42/IPA-3/2024 - 25/ 50065

Address:; A1-228, Basement, Safdarjung Enclave, Hew Delhi — 110029
Ermaid; cirp. sk omail com

Date; 011,04, 2026
Placie: Miew Dathi

{j!;_;. HINDUJA HOUSING FINANCE LIMITED
e Registared offica at 27-8, Developed Induskrial Estate, Gaindy,
HOUSING FIRANCE  Cheasal - 690 032, Taml Nadu, E-mall ; auclionedujabousinghiadace.com

CONTAGT NO: MS5. SHIVALI SINGH - 83109 35857

POSESESSION NOTICE (Far immovahie proparty)

Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING
FINANCE LIMITED under Securitization and Reconstruction of Financial Assets and
Enforgament of Securily Interest Act, 2002 (Na. 3 of 2002} and in geercisa of powars
conferred ender section 13012) read with Bule 3 of the Security Interest (Enforcement)
Hiples, 2002 155uad a demand nollce was issued on the dales manfioned againg! each
account and stated hereinafter calling upen the borrower (herginafier the borrower and
ouaramlars arg ollectively refarred 146 as the “the Borrowars™y o rapay e amount within
G0 days from the date of receipt of sakd notice: The borrowers having failed to repay the
amaunt, natice i5 hareby givan o the bermewvwer -and tha puablic in ganeral that tha
underzigned has taken possession of the property described herein below in exercise of
powers contarredon him under sub-setion 4 of saction 13 of Act read with rule 8 af tha
Gecurity Interest Enforcement Rules, 2002 on this the date: mentioned against gach
aceount. The barrowerguarantor in pariicular and tha pubkic in general is hereby
cautioned notto deal with the groperty and any dealing with the property will be subjact fo
the charge of the HINDUJA HOUSING FINANCE LIMITED for an mownt and fufure interest al
the contraciual rate on the aloresald amount together with incidental expenzes, costs,
charges, etc, ihereon, The borrower's attention iz invited to provisions of sub-section ()
of section 13 of the At inrespect of ime available, 1o redeamihe Secures assels,
Accounl Number, Nami the Borrowers & Address | Possesgion Dale
DL/SOR/SDRA/ADOOO01454. 1. Mr. Ashizsh Chawrasiya 2. Mrs. 21-03-2028
Meena Chaurasiya. Howse No-104/13, Plol No-24, Raja Puri EELCEEUDRIEGE
Palam Village, Utam Nagar, Delhi- 110059 | Description Of EREIERIELICIH
Property: Enfire First Floor, Without Rood And Terrace Righis.
Portion 01 Built Up Properly Bearing Wo. 24, Land Area
Measuring 100 g Yards, Out Of Khasra No. 104/13, Situated In
The Area OF Village Palam And The Colony Known As Raja Puri, Block B-1, Uitam
Hagar, Delhi- 110059, East: Plot Mo B-1/24a, West: Plot No B-1/24a. North: Gali 5ft
Wide, South: Road 15 Ft Wide

b
dddr=

a5 on DE-08-2025

S0v~, Autharized Officer- HINDUAA HOLSING FINANCE LIMITED

Flace: Daelhi Dabes 010472026

TATA CAPITAL HOUSING FINANCE LIMITED

Regd, Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
TATA Hadam Marg, Lower Parel, Mumbai-400013 CIN No. LE5390MH1951PLCOG0ET0

DEMAND NOTICE

U Section 13 (2 of the Secuntisation and Revonsiruction of Fncial Assets and Enforcemsndof Seculty
Inkerest Ack 2002 ("Act) read with Rule 3 ofthe Securty Interest Enforcement) Rules, 2002 | Rues”)
Whereas the undersigned being the Authonsed Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13
(12} read with Rube 3 of the Rules already issuad detailed Demand Molice dated balow
under Section 13(2) of the Agt, calling upon the Borrower(s)/Co-
Borrower(siiGuarantor(s) (all singularly or together referred to "Qbligors”)Legal
Hein's)/Legal Representativels) isted hereunder, fo pay the amount menfiorned in the
respective Demand Mabce, wilhen 60 days from the date of the respective Nolice, as per
details given balow, Copies of the said Notices are served by Registerad PostA.D. and
are available with the undersigned, and the said Obfigons)/Legal Heiris)Legal
Representative(s), may, Il thay so desire, collect the respactive copy from the

undarsignad on any working day during normal office hours.

Im connection with the abowve, Motice is hereby given, once again, to the said Obligor(s)
fLegal Heir{s)Legal Representativeds) to pay 1o TCHFL, within 60 days fram the date of
the respective Noticess, tha amount indicatad harein below against their respactve
names, together with further interest as detailed below from the respeclive dates
rmentionad below in column {d) Wl the date of payment and / or realisation, read with the
lnan agreemeni and oiher documentsiwritings, if any, executed by the said Obligors).
As sacurity for due repayment of the loan, the following Secured Asset{s) have been
mortgaged to TCHFL by the said Obligon(s) respectively.

a»

Lodn Mame of DbligersiLegal Tedal l::ll.ﬂ:laruiln-g Die | DCabe of Demand
Account Mo, Hair{s)Legal Reprasantativels) Az, a5 on below Dates |Motice & MPA Date
100587851 | Late Mr. Saurabh Sharma As on 25003/2026, | 25-03-2026

Sio Mr, Ram Prakash Sharma an amount of &
Through his all legal heirs Rs. 47,26 403 09-0%5-2022
(Borrower) & Mr. Ram Prakash | [Rupess Forty Seven

Sharma Slo Mr. Bhn%fili Lakh Twenty Eight

Frasaid Eharﬂma {Epul:l rrowerf Thausand Four

Legal Heir}) & Mrs Pushplata Hundred Three Ol

Sharma W# - Ram Prakash ¥

Sharma (Legal Heir)

Description of the Secured Assets /| Immovable Properties / aged
Properties: Al piece & parcels of Rezidential Flat'Dwelling Linit bearing Mo. 1706, 17th
Floar, Admeasuring 85.47 Sq. Mirs. |2 820 50, Fesl (Super Area), Covered Areg
T26:79 3q, Ft. Le 6752 3q. Mirs., Silualad at BlockiTower Nao. 13, Exofica Creamvilla,
Flot Mo, GH - 01A. Sector- 16, Greater Noida, Distt. Gautam Budh Magar - 201301
(Uttar Pradesh), with all common amenities mentioned in Sale Deed.
Boundaries:- East: As per Floor Plan, West: As per Floor Plan, North: As per Floor
Ptan. South: As per Floor Plan.

“with further interast, additional Interest at the rale as mons particularty stated in respactive
Demand Notices dated menfioned above, incidenta expenses, costs, charges et ncumed
tilf the daie of payment and'or realizabion, Ifihe said Obligoris} shall fail o make payment to
TCHFL a3 aferesaid, then TCHFL shall proceed against the above Secured Assetis)
Immavable Properly(ies) under Saction 13(4) of the said Acl and the applicable Rules
enbrely &t the sk of the said Obligorsplegal Her{s)! Legal Represeniativels} as o the
costs and consaquences.

The sald Obligoris)/Legal Hairls)Legal Representativels) are prohibited under the said
Art to transfer the aforesaid Securad Assels)/immovable Propertyliss), whether by way
of sale, lease or otherwise without the prior written consent of TCHFL, Any person who
confravenes or abets confravention of the provisions of the Act or Bules made thereunder
shall be lable for imprisonment andfor panalty as provided under theAct.

DATE :- 01-04-2026, Sd/- Authorised Officer
PLACE :- DELHI For TATA CAPITAL HOUSING FINANCE LIMITED

SALE NOTICE
MA. MANISH GDEL, PERSONAL GUARANTOR TO SHILPI CABLE TECHNOLOGIES LIMITED
R0 O-1112, Mew Friends Colary | Delhi-110052
SALE OF ASSETS UNDER THE UNDER INSDLVENCY AND BANKRUPTCY CODE, 2016
By Hahw Jindal, Bankrupbcy Trushen
Reg, Address of Bankruptcy Trusies: 5224, Ramijas Rpad, Karal Bagh, New Delhi-1710005
Communeation Address: 67202, Sl Fhoor, Dey Magar, Karol Bagh-1 10005
Date and Time of E-auction 25th April, 2026 from 11 am fill 5pm
{with unlimited extension of 5 minutes each)
Gale ol Assels ol MA. MAMISH GOEL, PERSOMAL GUARANTOR TO SHILPI CABLE
TECHNOLOGIES LINITED forming part of Bankrupicy estate = beng conducted by Bankrupboy
Iristee appointed by Hon'the NCLT, New Dell Bench, Special Banch In (B -BI0PBL202T vide
pedar 07,05, 2025 in 1A 0882025 In (IB]-5100PR) 2021 dated 07.05. 2025 under the provisions
under Section 12601 Insolvency and Bankruptey Coda, 2076 on "A5 |5 WHERE 15 BASIS®, "AG 5
WHAT 15 BASIS™, “WHATEVER THERE IS BASIE®, © NG RESOURCES BASIS™ and “WITHOUT ARY
CLARY COMPEREATION IM FLITLERE™, The sale will ba dans by the Bansruptey Trustes shroagh the
g auiction platiormn Wip:/Basnknelcom/
The Auctian pertaing salaly ta the 50% of Land ard Buiiding siluabad 2t d Howsae Mo, 21, Maw
Hause Mo 134, Khasra Mo, 358, Vilage Aall, New Dethl - 1100484, formang part of 1he Bankrupioy
patabe of MR, MAMISH GOEL. PERSOMAL GUARANTOR TO SHILPI CABLE TECHNOLDGIES
LIMITED, and is being conducied during the course of the 1881 (Bankruptcy Process for Personal
Guaraniors fo Corporate Deblors) Regulations, 2019 of MA. MANISH GOEL, PERSONAL
GUARANTOR TO SHILPI CABLE TECHMOLOGIES LIMITED. The batamce S0% of the proparty
helomgs to Mr Vishal Goel, brather al Me. Manizh Goel,
M5 hansly rentioned that any Planl and Mackanery, mavably assals, aramy ofher assats ol the
Corporate Dabior DO MOT FORM PART of the present e-Auction, The Plant and Machingry, i any,
shall be sold separalely Kter in accordance wilh the appheable provisions of theInsoheency - and
Bankngitay Code, 2015 and the Lsjusdation Process Ragulations,
Mate: The properly, 50% share, sHualed af Old House No. 21, New House Mo, 134, Kkasra No.
3548, Village Aali, Hew Dedhi — 110044, forming part of the Bankrupicy estale of MA. MANISH

T HINDUJA HOUSING FINANCE LIMITED
DA _Hmrered u’rl'l:l_a at 27-4, Eagﬁnﬂlnduﬂ{m ﬁsme. _E:I.IH'I'HI'.
HOUSING Finance  Ghenng - 800 032, Tamil Nadu, E-mail ; auchia

CONTAGT NOS.: ARUN MOHAN SHARMA - 88006 38999, KASHISH - 99993 71936,
ANU] DIXIT - B4AT3 TE183; ANIT - KAUSHIK 95870 88:333; SHIVAM - 82851 79259;
HIMANSHU SURI - 83758 32153; PAWAN PANDEY - B0105 62716
POSSESSION NOTICE {Far immovable property)

Whereag the undersigned being the Suthorized Officer of the HINDUJA HOUSING FINANCE
LIMITED unier Secdritizafion amd Beconstrection of Financial Assats and Enforcamanl ol
security Inferest Act, 2002 (Mo, 3 of 2002) and in exercise of powers confarmed under section
15012] read with Rule 3 of the Security Intgrest (Enforcement) Bules, 2002 seued a demand
rdice was issued an tha dates meanfioned against each account and statad hereinafter calfling
upan the bormower (heremaftar tha borrowar and quarantors are collectively referred to as the
*the Borrowers™) 1o repay the amaount within 86 days from the date of receipt of sald natice. The
borrpwers having failad fo repay the amoind, notice is hareby given fa the borrowar and the
public in general that the undersigned has taken possesskon of ihe property gescribed herein
below in exercize of powers conferredon him under sub-sefion’d of section 130f Act read with
rule 8 of tha Security Inferest Enforcamant Rulas, 2002 an this 1he dales mentioned agains]
each accourt, The borrower/guarantor in particular and 1he public i general s nereby
caultioned not Lo deal with the property and any dealing with the progerty Wil be subject to the
chargs of the HINDLLIA BOUEING FINANCE LIMITED for an meunt and Ritura intarest at-the
contractual rate on the aloresaid amaunt fegether with incidental expenses, costs, charges,
gie. inergan. The barrgwer's allention i inuvited te provisiens of sub-saction (B) of section 13 of
the Act, inrespect of tima availadle, toredeem the securad assets

Account Mumber, Namd the Borrowers & Address |
GLGHA/GHRAK/ADDBOO0E0S. 1. Mr. Irfan S/o Rafik Ahmad 2. Mrs.
Reshma Wo Irfan. H Mo 278, Daulat Magaragrasia Lonl, Ghaziabad, ultar
Pradesh- 201102 | Descriplion 01 Properly: Residential House area
masuring 52 £q yards, part of Plot Mo 7, silualed in Khasra No 278,
fncated in Colony Tarmiya Enclave, village Agraufa, pargana and Tehsil
Loni, Districi Ghaziabad Utiar Pradesh- 207902, Bowndaries- East
Dther's Piol, West: Diker's Plol, North: Rasta 150 Wide, South: Rasta 150 Wide
Place: Ehanatsd Date; 01,085020 80/, Awthorized Officer- HINDUJA HOUSING FINARGE LIMITED

Pozzession Date:
28-03-2026
Demand Date &
Total Ouistandin
13-Depc-25 &
Rs. 6.60,641/-
#% onm 13-Dac-25

! SITAARA HOUSING FINANCE LTD
1 ] @ o o 1 DEMAND
Sitara fFormerly known as Sewa Grih Rin Lid) NOTICE
st | Corprofate office Address: 151 Fleor 216/C-12, Old Mo, B-12. Ploi Ne

13-8, Garu Manak Pura, Laxmi Magar, Delhl - 110092 - Delisi - [sdla

Under Section 13(2) of the Securitization And Reconstruction of Financial Assets And
Enforcement OF Security Interest Act, 2002 read with Rule 3 (1) of the Secuority Interast
{Enforcement) 0z

L

The undersigned is the Authorized Oficer of Sitaara Housing Finance Lid undes
Securitization And Reconstruction OF Financial Assets And Enforcement of Security Interast
Act, 2002 (the said Act). In exercise of powers confermed wnder Section 1312} of the sald
Act read with Rule 3 aof the Security Inderest (Enforcement) Rules, 2002, the Authorized
Officer has issued Demand Notces under section 13(Z) of the said Act, calling upaon the
following Borrowes(s) {the “sasd Borroweris)”), to repay the amounts mentioned in the
respective Demand Moticels) issued fo them that are also given below, In comnection with
abave, Motbce |5 hereby given, once again, to the said Borrower(s) to pay 1o SHaars Housing
Finance Lid, within 60 days from the publication of this Notice; the amounis indicated harein
below, together with further interest &s detaibed in the said Demand MNotice(s), from the
dafels) mentioned below Ul the date of payment and/or realization, payable under the loan
agreement razd with other documents/writings, if any, 2secutad by the said Barrower| =),
Az security for due mepayment of the loan, the following asseis have been morlgaged to
SEWAGRIH RIN LIMITED by the said Bamower{s) respectively,

Sr. | Loan Account Mo. & Borrower | Co-Bormower |
No. Guarantor Name Demand Notice Date & Amount
1 |Loan fccount Mo, HICPOD0D0O5014157 20=03-2026
:&5"“- B};Eg'l'an Dai W/o Shri Jﬂgdﬂh Siﬂgh h- B z-l :z-l 55'||_ Hlllltﬂ Eiﬂl’l’t
g Lakh Twenty One Theusand

2. Shai J‘Iﬂl’hh Hﬂ!h S/o Shri Sohan Three Hum Tﬂﬂl‘lﬂ' One and
g'?ggf‘g:m- Singh $io Shel Jagdish Singh Fifty Five Paise Only as on date
{Co-Borrower), 12-03-2026
4. Smi. Rajni Wio Shrl Rajveer Singh
(Co-Borrowar),
§. Shri Umesh Kumar 5/o Shri Gopal Singh
i Guarantar}

Description of Immovable Property - Khasra No, 108 Maouja Jaspur Patli Tirmal District
Udham Singh Magar Uiterakhand 244712, Area 810 5q. FL., Boundaries:- East Reji Vikreta,
West 20 Feat Wide Road, Marth Araji Suresh Kumar, Sowth Raji Vikrete

SALE NOTICE
MA. VISHAL GDEL, PERSONAL GUARANTOR TO SHILPI CABLE TECHHOLOGIES LIMITED
RAD: [-1112, Naw Fiends Colony | Delhi-1100562
BALE OF ASSETS UNDER THE UNDER INSOLVENCY AND BANKRUPTCY CODE, 201E
By Rahul Jindal, Bankruptey Trusiee
Reqg. Address of Bankrupley Trustes: 52/24, Ramijas Road, Barol Bagh, Mew Deihi-110005
Communication Address: 677272, 4th Floor, Deyv Nagar, Kamal Bagh-110005

Date and Time of E-auction ;- 25th April, 2026 from 11 am till 5pm
Saie of Assets of MR, VISHAL GOEL, PERSONAL GUARANTOR TO SHILP| CABLE TECHNOLOGIES
LIBATED farming part of Bankrupicy estate is being conductad by Bankruptey Triestee appoinied by
Hon'ble RCLT, Mew Dedi Bench, Special Bench n (IBY-603(PBY 2021 vide order OF 052025 in
AT 382025 In (B1-E03(PEI2021 dated 0705 2025 under the prowisions under Section 126 of
Inseivency and Bankrupley Code, 2095 on "85 |5 WHERE 15 BASIS", "A5 15 WHAT I5 BARIZ",
"WHATEVER THERE 15 BASIS®, * N0 RESOURCES BASIS™ and “WITHOUT ANY CLAIM/
COMPENSATION 1N FUITLIRE™, Thisale sill b dome by the Barkruplcy Trustes taugh thea-auckian
platiarm Mip:/Baankmel. com/

The Auction pertains solely to the 50% of Larsl-and Buikding sifuated -3t Okl House Mo, 21, Mew
House Mo. 134, Khasra o, 358, Village A28, Rew Delb = 170034, Torming part of the Bankrupicy
estate of MR VESHAL GOEL. PERSONAL GUMRANTOR TO SHILPICABLE TECHNOLOGIES LIMITED,
arud i5 being comdwched dusing the course of the |BBE (Bankruptey Process 1or Personad Guasantars o
Corporate Debtors) Ragulations, 20149 of MR, VISHAL GOEL. PERSONAL GUARANTOR TO SHILF
CABLE TECHNOLLKGIES LIMITED. The baldmce 50% of the paparty befangs fo Me Mamish Gaal,
Brather af Mr Vishal Goel,

Itiz haraby mentioned that amy Plant and Machimery, movable assats, or afy ofber atsets of the
Corporate Debtor (0 HOT FORM PART of the present e-Auction, The Plant and Machenery, i amy,
shall be =old separaledy Lter in accardanca with the applicable pravisions af the insalvengy and
Bankruptey Code, 2016 and (he Liguidation Process Be gulatians,

Mole: The property, 50% share, situated af Dld House No. 21, New House No, 134, Kkasra No.
358, Vilage Aali, Mow Delhi — 110044, forming parl of the Bankrupley estale ol MA. VISHAL
GOEL, PERSONAL GUARANTOR T SHILPI CABLE TECHNOLOGIES LIMITED,

Terms & Conditians of the E-auction are a5 under:

1. Prospactiye Baddars shad subimil the roguisite dpciurmant, inciidng Doclaration of Eligibiity dnder
Sactian 200 of IBC, 2076 through Electronic Auction Platform

Z. 00 e Eviend whiern Bees ane md successil bidders, the Bankrupiey Trustie resaves 16 righl b
suspend the e-auction during any sfage

3. In case, abed is placed i the kast 5 minubes of the clasing o of he e-auclion, the Classd lima
will ba autamatically pat extended ior S minutes with unlimitsd extension. The biddar who submits
The righest bed amourt (ot bedow the reserye pree) on closure of E-faciion process shall be
declarad a5 the successid bidder and a communssation 1o thal effect will be iseed Shrough
esechronas: maoe whlcn shal be subject o 2ppeoval Dy the Bankruptcy Trustes,

4, Thasuccesshul bidder shall beas the applicatde stamp dudiesranster change, fres efc. and 3l the
locaitanes, dubes, rates, assesamant charges, fees eic. inrespectof the Corparate Debrtor put on
Auctiod.

3. The-Bankrupicy Trustee has the absolute nght to accept or regct any or all offer 4s) o
atjowrpostpone’cancel the E-Auchon proceeding 3t army slage withoul a5signing any measan
theseaf

B, &lter payrmentaf the erire Salo corssderation, the Sale certificabe will o ssied n e name of Me
sucoessiul bidder anly and will nat ba issued in any other nama.

I, The prospective bidders will e permitted to Inspect and condwct due dagerce of assels with
priar intimatéon fo  Bankruptcy Trustee, To scheduls inspection, kindly wrile to
manishgoed bankrupicytrustes@omall.com

B, Tha praspective hidders shall daposit EMD through BAAMNENET AUCTIIN PLATFORM. 1 the
bigderis tound ineligible tor avy reason, EMD shal be FORRETED

&, Sale will ba cancelled ilba balance sale considesation i not paid within stipulztad tms mentionsd
in E-Auction Process Infarmation Document.

Hali-

Fiahul Jindal

ME. MAKISH GOEL, PERSONAL GUARANTOR TO SHILP1 CABLE TECHNOLDGIES LIMITED
Date: 01.04,2026 IBBI Req Mo, IBELIPA-001,1P-P-02645/ 20271 - 20214048
Phage: Dl AFRR Yalid Uple 30,06, 2026

E- mail- manishgoel bankruptcytrusiesmgmal.oom, Contacl Mo, - 9811306334

epaper.financialexpresﬁ.mn'. .

GOEL, PERSONAL GUARANTOR TO SHILPI CABLE TECHNOLDGIES LIMITED. ASSETS RESERVE PRICE | Earnest Money Deposil
ASSETS RESERVE PRICE | Earnest Money Deposil {Amount in Rs.) {Amount in Rs.)
iAmount in As.) {Amount in As.) Batch 1:
Balch 1: Sale of assets of Mr. Vishal Goef under |  Hs. 27,893,400 Rs. 2 79,340
Sale of assets of Mr, MANISH Goel Rs. 27,93.409 Rs. 2,79,340 Reguiationof IBBI (Bankrupicy Process
undar Reguiation of IBBI (Bankruptcy for Personal Guarantors 1o Corporate
Process lor Personal Guarantoes to Debtors) Reguiations, 2019.
Cosporate Debiors) Regulations, 2019, Last gate for submission of eligibility 15" April. 2026
Last date lor submission ol eligibility 15" April, 2026 documents as mentioned in E- Auction
documents as mentionad in E- Auction Process Infarmation Document.
Process Informaton Dacument, Last Date tor subrmission of EMD. 22" Apnif. 2026
| Last Date for submission of EMD. 22 Apni, 2026 1| || Bate ol Inspection With prior intimation to the Bankruplcy Trustes
Date of Inspection With prior intimation to the Bankruptey Trustee from 2™ April. 2026 to 08" April, 2026
WWWWWWWWWWWWWW from 2" April, 2026 to 08" Apeil, 2026 Terms & Conditions of the E-awction are as under:

1. Praspeciive Bidders shah subsmif the requis@a document, including Declaration of Eligiility imdar
Seclion 2880l 1BC, 3016 rough Elecironic Avclion Platonm.

2, Inihe avent where thers are no.successiil bdders, the Bankruptey Trisies resenes the right 1o
siespend the a-auctan during any slage

3. Incase, abid s placed [n b st 5 minutes ol the closing Ume of the e-auction. e closing Ume
will be-automatically get extendad for 5 minutes with unSméed extension, The bidderwha submits
ik Righest bid armaceal (mal baliw e resese price] on closure ol E-Auclion process shall be
declared as the successful bidder and a communication to that efiect will be issued theough
alacirarmic rmode which shall be subgact 1o appraval by the Bankruplsy Trustag,

4. The successhul bidder shall bear the appicabée stamp duliestranster charge, Tees elc. and all the
local kaxes, dufies, rakes, assessment charges, fees eic. in respect of the Corporaie Debtor ped an
Alsction

5. The Bankruptcy Trustée has the absofute mght o accept of reject any or all offer (s} or
adpurnpastpone’cancel tha E-huction procesding at any stage withawt assigning any regsan
Ihereod,

B, After payment of the entire sale considerstion, the sale carbdicze will be issued in fe name of the
sisccesshul bidder anty and will not be &ssiead in any olbar name

7. The prospecte bidders wil b2 permitied fo inspect and conduct due diligence ol assets with
peegs intimation o Bankruptcy Trustes, To scheduls mspaction, kindhy write: o
vishalgoal.bankrupleylrusteedgril.com

8. The prospective bidders shall depass EMD through BAARKNET AUCTION PLATFORM, if the
bicdier i5 doand meliphle for amy reascn, EMD shall ba FORFIETED,

8. Salewill be cancelled if the hakance sk consideration is ned paid within stiputsted tma menkioned
in E-Ayction Process informaticn Documens,

S-

Rahul Jindal

MA. VISHAL GDEL, PERSOMAL GUARANTOR T SHILP CABLE TECHNOLDGIES LIMITED
Piace: Delhi AFA Valid Upta 30.06.2026
E- mall- vizhalgoel bankrupleytrusieec@gmall.com Confact Mo, - 8811305334

2 |Loan Account No, LAP100004883 18-03-2026
1. Smit. Kusum Tripathi W/o Shrl Nagendra Prasad [ g 2,61,501.21/- Rupees Two
{Borrower), Lakh Sixty One Thousand Nine
2. Blwl Magendra Prandmalhl Sfa Shri Hundred One and Twenty One
Ramchandra Prasad Tripathl {Co-Borrower), Paise Only as on date
3. Shri Rajat Tripathi 5/0 Shri Magendra Prasad 12-03-2026
Tripathi {Co-Bormower),
4. Shri Saleem Qureshi /o Shri Akbar Qureshi
{Guarantar}

Description of Immovable Property -- Plot WMo, 32, Khasra Mo 578 Bhagwati Vihar Mouja
Bodla Lohamandi Ward Agra Uttar Pradesh 282007, Area 100 Sq. Yards, Boundaries:- Easi
20 Feet Rasta, West Plot Ko, 19, Morth Plot Mo, 33, South Piot Ko, 31

3 L'Trn Account mm@gﬂﬂ&ﬁﬁﬂgﬂaﬂm : 13-03-2026
1. Smt. Munni {0 Shr ayal (Borrower), 2
2 St Horsh Kumar S/o St S alSagh | "3k ity One Thousand
¥ ! Fourteen and Two Paise Only as
3. Shri Vishal Kumar 5/o Shei Shiv Pal 0.
(Co-Borower), on date 12-03-2026
4. Shri Munesh Pal Singh Matthi [Guarantor)

Description of Immovable Property - Khei Khazra oo 151 Pehalwan Colony Mouja
Kishanpur Pargena Tehsil Koil Aligarh Uttar Pradesh 202001, Area 585.56 5g. Fi.,
Bowndaries:- East Maap 39 Feel Baed Sohan Lal Ka Plot, West Naap 39 Fest Baad Lakshman
Singh Ka Plot, Morth Maap 15 Feet Ram Rekshpal Sharma Ka Maksan, South Naap 15 Feet
Baad 12 Feet Rasta

4 Ln;ﬂmﬁ.tﬁmml H? :ﬁgﬂ#ﬂﬂﬂﬂﬁﬂ#?ﬁ%i ] 18-03-2026
1. Smit. Hazla Wie asim Miyan (Borrower), | FETTT T} - |
’ Hs. ?3,21,2‘]‘5.51 - Rupees
2. Shel Wasim Miyan S/o Shrl Naushad Miyan | q o, 2320 208000 RUPSEE
{Co-Borrawer), : Thousand Tewo Hundred Ninety
. ﬂ”l EBI'IIE Kumar 5/o EI'II'I Tﬁipil SII'Iqh Five ﬂ'ﬂi Ei.llj' One Paise nl'll]' a5
(Guarantor} on data 12-03-2026

Description of Immovable Property - Lajpat Nagar Police Chowki Moradebad Uttar Pradesh
244001, Area 68.50 5q. Meter, Boundaries:- East Mekaan Ladhetive Devi, West Makaan
Tirmal Singh, Horth Makasn Anf, Sowth Rasta 10 Feet Chauda

5 I.u;nm.ﬁ.cﬁmml Hna. H1 Eﬁ?ﬂﬂsgﬂﬁlﬂﬂil'ﬂlm‘ 13-03-2026
1. Smil. Naseem Bano W/o Shri Intiyaz " Rs. 5,02,889.45/- Rupees
(Borrower), Five Lakh Two Thousand Eight
2. Shei Mo Firoz S/o Shel Intiyaz All Hundred Eighty Nine and Forty
(Co-Borrawer), Five Paise Only as on date
3. Shri Alisher 5/o Shri Kallu Khan (Guarantor) 12-03-2026

Description of Immovabie Property - Khet Khasra Ho. 104 Mowe Mullapade Bhujpura
Pargana Tehsil Koil Aligarh Uttar Pradesh 202001, Area 47 5q. Yards, Boundaries:- East
Maap 11,28 Feet Baad Rasta 15 Feet Chalds, West Nzap - 17,28 Feat Baad Plot Digar Vyekti,
Morth Nagp 37,5 Feet Baad Plat Marjeena, South Naap 37,5 Feet Baad Plot Salma

B l.nasﬂmﬁ.t;:mm No. ::mf:lﬂli[lsﬁmﬂluf : 20-03-2026
1. Smi. Santo Wio va rower), -
2. Shi Ralna /o Shrl Naval Singh (Co-Bortowsr), | g S1oty 81 Thousmd Thies
3. Shri Rawi Kumar S0 Shri Naval Singh Hundred Thirty Three and
(Co-Borrower), 2 Seventy Five Paise Only as on
4. 5-1'I-I'| ‘.I Kumar E.rﬂ El'lli Mahendra sle'i date 12-03-2026
{Guarantar

Description of Immovable Property - Nei Abad), Mouje Abkaypura, Natrpora District Agra,
Uttar Pradesh - 283102, Area 450 5q. Ft., Boundaries:- East Plof Digas, West 18 Feat

Chauda Rasta, Merth Virendra Ka Plot, Sowth Abdul Ka Plot
20-03-2026

7 [Low Account o, LicPosonosomsess
1. Sml. Pre o jayveer Sin rawer), | me 8 &1 166 67/~ Bupsss Ming
2. Sivl Ajayvoer Slngh S/o Shri Jalpal Singh WD T, 0001 Ripent Bine

Lakh Fifty One Thousand One
(Co-Borrawer), Hundred Sixty Six and Six
3. Shri Setti Chaudhary /o Shel Sujan Singh TP Ol A B AT
i Guaraniar} 12-03-2026

Description of Immovable Property ;- Khasra Mumber 22 Banke Gram Mugrz Pargana, Seradi
Hero Bike Agency Ke Paas, Tehsil Meerganj Bareilly, Uttar Pradesh - 243504, Area 567
Sg. Ft., Boundaries:- East Plat Khan Afsan, West Pict Khan Afsan, Morth Araji Gram Samaj,
South Rasta 20 Feet Cheuda

If the sgid Borrowers shall fail to meke paymeant to Siteara Hoosing Finance Lid as eforezaid,
Sitaara Housing Finance Lid shall proceed agaimst the abawve secured asseis under Section
134} of the Actand the applicable Rules, entirely at the risks of the said Borrowers as
b the costs and consequences. The sald Borrowers are prohibited under the &ci fram
transfercing the aforesaid assels, whether by way of sale, lease ar atherwise withaut the
prior written consent of Sitaara Housing Finance Ltd. fny perzon who contravensas or ghets
confravention af the provisions of the said &ct or Bules made there under, shall be lishie for
imgeesaonment and/or penalty as provided under the Act,
Place: Delhi, Uttar Pradesh & Uttarakhand

Date: 31.03.2026

Authorised Dfficer,
Sitaara Housing Finance Ltd

New Delhi




